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LOK SABHA

Saturday, April 13, 1963/Chaitra 23,
1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUES TIONS

Export of Lathe Machines

+
Shri S. C. Samanta:
*839.{ Shri Subodh Hansda:
L Shri B. K. Das:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Hindustan Machine
Tools Ltd., Bangalore are exporting
jathe machines to foreign countries;

(b) if so, to which countries; and

(c) the number of machines ex-
ported so far and the amount of
foreign exchange earned since its
inception?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) Yes, Sir.

(b) West Germany, Switzerland and
Nepal

(¢) So far 3 lathes and 22 milling
machines have been exported earning
in all a foreign exchange of Rs. 885,180,
Besides this, orders for the export of
9 fathes and one milling machine have
been booked.

198 (Ai) LSD—I1.
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Shri S. C. Samanta; May I know
the quantum of production at pre-
sent that is going on?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The production is at the level of 165
machines per month now, that is,
roughly 2000 per year.

Shri S. C. Samanta: May I know
whether both kinds of machines, high
precision machines and general pur-
pose machines, are being manufactur-
ed and exported?

Shri C. Subramaniam: The export
is now limited to lathes and milling
machines and as far as the production
ig concerned, various kinds of mach-
ines are being manufactured.

Shri Maheswar Naik: May I know
if our exports to West European coun-
tries have not been reduced due to
those countries getting combined in
the ECM?

Shri C, Subramaniam: No, Sir, In
spite of the ECM, we are exporting
these things and there is some de-
mand for these machines in West
Germany and Switzerland.

ft oo fag : W@ g wEET
w1 fafr e df A g ar 3w
¥ HOA UHgSS gfew & @ 8 7
afz T oFES gifea @ @ @
ar ferr ?

st o Wo A : W T HIRA
FRES e g
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Shri Indrajit Gupta: May I know
whether it is intended to produce the
same types of lathe machines at the
second unit of the Hindustan Machine
Tools in Punjab or whether some
different types of machines will be
manufactured there and, if so, whe-
ther they will be mainly for export
or for domestic consumption?

Shri C. Subramaniam: We are not
'meeting the domestic demand fully
even now. We are importing a good
number of machine tools now.
Therefore, our first attempt should
be to meet the internal demand, but
at the same time we are also trying
to create an export market.

Shri Indrajit Gupta: My question
was whether the second unit in Pun-
jab will make the same type of lathes
01 50me new types.

Shri C,
types.

Subramaniam: Different

Shri S. M. Banerjee: I want to
know what is the price of our milling
machines and how does il compare
with the price in foreign countries
and whether it is a fact that the
price will be reduced as a result of
further production and, if so, to what
extent,

Shri C. Subramaniam: We are
able to compete even in foreign mar-
kets and that is why we are able to
export. But as the Hon. Members
are aware, here, in the internal mar-
ket, it is being sold 10 per cent less
than the landed cost of a similar
machine.

Shri Ramanathan Chettiar; What
are the items of manufacture that
are likely to be in the unit that is
proposed to be located in Kerala?

Shri C, Subramaniam: It is being
worked out. Our idea is to rationa-
lise the production not only in these
three units but in the units which
will be established later on also, so
that each unit wil]l specialise in cer-
tain types of machines,

APRIL 13, 1963
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Second State Trading Corporation

-+
840 J Bhri Vidya Charan Shukla:
‘7 Shri E. Madhusudan Rao:

Will the Minister of Commerce and
Industry be pleased to state:

(a) when a second State Trading
Corporation to deal with mineral trade
exclusively is likely to be set up; and

(b) the reasons for the delay in
setting up this Corporation?

The Minister of International Trade
ifn the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
This has been under active considera-
tion.

(b) Decision on a proposal of this
nature will take alittle more time as
the necessary formalities are being
gone through.

Shri Vidya Charan Shukla: May I
know whether it is a fact that the
mineral exports from our country
have gone down and, if so, what speci-
fic measures are likely to be taken by
the Government, apar’a from the for-
mation of the State Trading Corpora-
tion for mineral exports, to boost up
our mineral exports?

Shri Manubbai Shah: In reply to
the first part of the question, I may
say they have gone up considerably—
iron ore, bauxite, chromide. What has
slightly gone down is manganese ore.
‘What is proposed is multiple expan-
sion of the minerals and, therefore,
specialised corporation has been
thought of which will come into exist-
ence very soon.

Shri Vidya Charan Shukla: May I
know what would be exact functions
of the Mineral State Trading Corpo-
ration and what would be the pur-
view of its work?

Shri Manubhai Shah: The Mineral
and Metal State Trading Corporation
as the name suggests, will deal with
foreign trade in minerals and metals,
both imports and exports. As the
House is aware, the iron ore pfo-
gramme, we have got to expand up to
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25 or 30 million tons. So also in
manganese, ilmenite and various other
ores. Of metal imports, we are cur-
rantly importing for more than Rs. 50
¢- 60 crores, of non-ferrous metals.
I due course it may go up to Rs. 100
crores. The new corporation will
have to deal with Rs. 250 crores worth
of foreign trade per year. The
balance of the work as ‘it is today
will vest in the S.T.C.

Shri P. Venkatasubbaiah: May I
know, till the ncw corporation is set
up separately for minerals, whether
the present set up is going to be
strengthened by putting some more
additional staff and finance since the

work has gone up consideraiiy?

Shri Manubhai Shah: Actually, the
work is going up because we have
already taken over jute as far as
buffer stock operations are concerned
and buffer stock in seed lac is on.
For that purpose also, the State Trad-
ing Corporation has been undergning
changes in specialised divisions. Pre-
sently, there are five specialised divi-
sions in the State Trading Corpora-
tion. Once the mineral section goes
out, it will concentrate on minerals
and metals.

Aj-. Speaker: Next question. Mr.
Barupal, Mr. Banerjee.

Some Hon, Members: Shri Barupal
is here.

Mr. Speaker: He does not put the
question.

Shri Barupal: 841.

qEY Heawd
J =0t g0 |0 aTRY :
| ot arT

Fn afosy aar IEw TN 5g
FATT FY FAT w4 fF ¢

(F) a1 grere 1 78 Q& fawrad
fadt § f& @Y g @R g
Fifaa 39 WY Hoqrd el SR

*5¥Q.
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TgT fa oAf F AT T FHER G
TR 9T F7 T g AW

(@) afe g, &1 @75 7 37 9T
AT FEETEr &1 g 7

The Minister of International Trade
in th Ministry of Commerce and In-
dustry (Shri HManuli2ai Shah):  (a)
A few such cases have been report-
ed.

(b) Adequate steps have been
taken by the Khadi Commission to
prevent the recurrence of such cases
in future. The Commission have
taken action to recover the entire
amount of money irregularly claimed
by the institutions.

[(%) t8 z= ==t & gan
fa=it &1

(=) Al @41 AEEE AEA
7 wfaea & Q¥ mrwet 7 gaafa &1
UF & fou ol Few wew §
G dearl g1 wivafia ®T ¥
WY T wEw afm #1 ST F% F
forg a3 FEErd &1 )

Y Qo |To ATEANH : F5T FIAAT
AT ST ag a9 H1 FIT F9A {7 T
¥ Qe FHIA $1 S qErgat faw )
2, T IT Y A ¥ 9 A fauTR
fpar @1 wr & 7

=t AAAE WE : T F
& YfafEm s 9 & a9 §
©,}5 IR ®Iq F F9 9, o 7
Yo T ofe TEET T 9%
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s Qo ®To W& QI : THT T
g g AR F fEadr fwra W §
foF fraet @Y Seamil & Taq F AT
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# g fas [roe F9 0

Shri Hari Vishnu Kamath: Has the
Minister’s attention been drawn to the
7th Report of the Public Accounts
Committee wherein very serious
comments have been made about
financial irregularities committed by
the Khadi and Village Industries
Commission and if so, is the Govern-
ment going to take any action in the
matter?

Shri Manubhai Shzh: That is pre-
cisely what I answered. wherever
irregularity is brought to our notice
by the august Committees of _.he
House as well as by independent ob-
servation of the Ministry in the Khadi
Conrmision, they are brought to book.
I may say that irregularities can be
divided into two parts: one techni-
cal irregularities for certain formali-
ties not having been observed and
another regular defalcation and mal-
practices. It is the seocnd one on
which we go with a heavy hand.

St TFTIERY T ¢ GTEY FHEN
&1 TE-X@ § S g9 A1 FY GIAAT
g oW gy owq FE A
gfiafaqart 1 fasraq qwwe w71
sra gt g ! afe g, AT F AR A
LHIT A 77 FhEer & g 7

f apnd O AR EW
I TE 1 T A% ¥ ¥faw F faar
TN A § AT FAE g, Ty
Fig T & | A aga wfwafaaar
@ T g T & 1 IF AT W AT
T RE

oY ®ORTT ; FT TR A TH 09
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AN g : § 7 4R
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Shri Harish Chandra Mathur: The
hon. Minister says that such ordinary
irregularities are to be found every-
where. But, this report discloses a
very ¢disturbing and alarming state
of affairs. They have wused very
strong language more than half a
dozen times. May I know whether it
is known to the Government earlier
before this report was submitted and
whether any steps have been taken in
the matter?

Shri Manubhai Shah: Actually the
irregularities which the Audit point-
ed out and to which the Committee
has drawnp our attention were known
and had come to our notice much
earlier, If the ‘hon. Member refers,
they were from 1958-59. All of them
have been attended to. In these par-
ticular 4 cases, which I mentioned,
recovery has taken place of Rs. 570,000
out of 728,000. That itself shows the
effectiveness of the steps taken.

Shri D. C. Sharma: May I know
whether the hon. Minister is in a posi-
tion to institute a comparison between
the present wealth of some of its
agents with what they had before
they became agents?

Shri Manubhai Shah: If any hon.
Member has any doubt about the vera-
city of any agent, we shall be too glad
to make enquiries, but I must caution
that the House may kindly see the
few irregularities in the light of the
amount or volume of work and the
nature of the work which the Khadi
and Village Industries Commission
handles.

Shri D, C. Sharma: My question
was different. Will the hon. Minister
institute an enquiry into the presegpt
wealth or money-holdings of somee&\
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the agents of the Khadi and Village
Industries Commission with what they
had before they took up these jobs?

Shri Manubhai Shah: I am pre-
pared to have enquiries into specific
instances. I cannot have a roving
enquiry, but if specific instances are
brought to our notice, we shall be
toc glad to have an enquiry.

Shri Heda: In view of the fact that
in certain areas, as for example, my
constituency where the minimum
wage is more than one rupee, the
conducting of the khadi schemes
where the wage cannot be more than
eight annas prima facie appear to be
anomalous, do Government propose
to investigate into all these schemes
in such areas?

Shri Manubhai Shah: I could not
follow the purport cf the question.

Shri P. Venkatasubbaiah: May I
know whether there are any such
institutions as are not within the pur-
view of the Khadi Commission such as
registered institutions, and if so,
whether there is any proposal to bring
all those institutions within the pur-
view of the Khadi Commission?

Shri Manubhai Shah: No such insti-
tutions are recognised or are eligible
for any grant.

Industries in Goa

+
ol ‘hrf S. M. Banerjee:
1 Shri Daji:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that some
new industries are likely to be set up
in Goa; and

(b) if so, the names of those indus-
tries?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) A statement giving the infor-
mation is laid on the Table of the
House.

CHAITRA 23, 1885 (SAKA)
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STATEMENT

The following schemes for setting
up of new industries in Goa are in
various stages of consideration:

LARGE SCALE INDUSTRIES
Public Sector

Iron and Steel Project wth a
capacity of 3 to 5 lakh tons
per year or a Steel Plant with
a capacity of 10 lakh tons per
year.

Private Sector

(i) Two textile mills with 25,000
spindles each, one of them
with 500 automatic looms.

(ii) Two projects for pelletisation
of iron ore fines, each with
a capacity of 1,000 tons per
day.

(iii) A Sintering Plant for the
utilisation of iron ore fines
with a capacity of 1,000 tons
per day.

(iv) Stainless Steel Manufacturing
Plant with an investment of
about Rs, 3 crores.

(v

~

Pig Iron Plant with a capacity
of 1,00,000 tons per year at an
approximate cost of Rs. 4
crores.

(vi) Two Breweries with an invest-
ment of about Rs. 30 lakhs
each.

SMALL SCALE INDUSTRIES

About 250 schemes for small scale
and cottage industries have been
approved. A few of the important
approved schemes are as under:

Bakerics, rice and Flour mills,
Strawboard, plywood, paints
and varnishes, canning, bre-
weries, printing ink, storage
batteries, rice bran oil, zip
fasteners, mango flakes, re-
pairing and other workshops,
foundries, biscuits, soda water,
floating hotel, coconut, husk-
ing, nuts and bolts, soap, tyre
retreading, bricks, cotton
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embroidery, saw mills, fishing
nets, printing presses, hosiery,
flourescent tubes, salt works,
pharmaceuticals, pesticides,
fuel injection servicing,
mechanical toys, chemicals,
macassu oil, rubber products
and contraceptives, thick-
walled bearings, engine valves,
tufted carpets, ghamellas,
electroplating, forging plant,
sodium silicate, polyurethane,
hair solutions, cosmetics.

Two industrial estate co-operative
societies have been registered
and they have been given
matching share capital con-
tribution to the extent of
Rs. 1,50,000.

A society for salt manufacture
has been registered in Diu
and a loan of Rs. 10,000 has
been granted to this society.

Shri S. M. Banerjee: From the
statement I find that among the large
scale industries, there will be only
one in the public sector and six in the
private sector. May I know which
are the industries which have been
given or ure being given licences for
the establishment of the projects plan-
ned in Goa?

Shri Manubhai Shah: Regarding the
first part of the question which deals
with the public sector project, it is
still under consideration, and the hon.
Minister of Steel and Heavy Indus-
tries has dealt with it several times.
Regarding the six in the private sec-
tor, they are all being processed, as
and when they come. This is a pro-
posal from the Administration that in
order to assist the Goa economy, we
should establish these units.

Shri S. M. Banerjee: May I know
how many of these private sector
units are likely to be established
during the Third Plan, and whether
the public sector project also is likely
to be established during the Third
Plan?

Shri Manubhai Shah: Regarding the
first part of the question relating to
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the public sector, the answer is clear.
Regarding the other part, as the pro-
posals come, we shall give the most
sympathetic and favourable conside-
ration within the targets to anyone
wanting to establish industries in Goa.

Shri Indrajit Gupta: In view of the
proximity of Goa to Bombay, is it a
fact that most of these licences are
being given to groups of Bombay
industrialists, and if so, is that not
likely to lead to concentration of
Bombay businessmen in Goa?

Shri Manubhai Shah: As it happens,
some three applications which have
been so far received by us now are
all from the non-Bombay people, but
that is an accident. If people from
Bombay also want to establish indus-
tries there, there should be no objee-
tion to that.

Shrimati Sharda Mukerjee: May I
know whether Government propose
to extend such facilities of industrial
development to other economically
backward areas such as Ratnagiri
which is just north of Goa?

Mr. Speaker: Now, we are discuss-
ing only the question with regard to
Goa.

Dr. Gaitonde: May I know whether
there is any bar on the non-Goans
from establishing any industry in
Goa?

Shri Manubhai Shah: Not at all.
All are Indians now.

Shrimati Rameshwar Tantia: - May
I know whether Government propose
to give some concessions such as a
tax holiday for the new industries
which may be established in Goa?

Shri Manubhai Shah: Not neces-
sary; we do not consider any such
concessions necessary at all.

Shrimati Savitri Nigam: May I
know  whether Government are
intending to set up some finance cor-
poration or industrial corporation in
order to help the industrialists who
are interested in establishing, new
industries there?
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Shri Manubhai Shah: In Goa or
elsewhere?

Shrimati Savitri Nigam: In Goa.

Shri Manubhai Shah: For Goa?
There is no special necessity for any
such institution.

Shri Sivamurthi Swamy: After the
liberation of Goa, how many applica-
tions have been received from Goans
themselves and how many have been
granted?

Shri Manubhai Shah: I am only
pleading that I would not like to
make <« distinction between Goans
and non-Goans. We have received
more than 3 applications.

Shri Maheswar Naik: Has the atten-
tion of the Minister been drawn to a
report that there has been no proper
co-ordination between the planning
consultative  committee and the
administration of Goa in regard to
its industrial development?

Shri Manubhai Shah: There have
been a series of consultations. Also
many of us visited Goa for various
reasons including industrial develop-
ment and mines development. I think
on the whole the programme of eco-
nomic development of Goa is proceed-
ing apace. Only recently, a deputa-
tion of 19 leading Goan industrialists
saw me and we discussed several
aspects of Goa’s economic develop-
ment.

Display of Retail Prices
*
Shri D. C. Sharma:
Shri Rameshwar Tantia:
Shri Onkarlal Berwa:
*843. J Shri Indrajit Gupta:
Shri Sidheshwar Prasad.
Dr. L. M. Singhvi:
(_ Shri Sham Lal Saraf:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether arrangements for
enforcing display of retail prices of
essential commodities by retail shops
have been completed;
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(b) if so, the details thereof; and

(c) the steps taken to implement
the same?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). Central and State Govern-
ments are taking steps towards secur-
ing display of retail prices of essen-
tial commodities by retail shops, and,
in addition, industry and trade have
taken voluntary action. A statement
giving available details is laid on the
Table of the House. [Placed in the
Library, See No. LT-1119/63].

Shri D. C. Sharma: Are these price
tags displayed in all the shops in
Delhi? Hag the Minister an idea that
some of these shops do not have any
price tags? If so, what is he going to
do to get this done?

Shri Manubhai Shah: That is true.
While orders have been promulgat-
ed, in many areas particularly in
Delhi not all the shops are displaying
the tags. But this is the first time
in India’s history that this new dis-
cipline has been initiated. We should
give some time to the administration,
traders Government and others to
see that gradually we bring it up to
the standard of other advanced civi-
lised coumtries where practically
evry commodity carriesa price tag
and every shop has a price list.

Shri D, C. Sharma: How long does
the Minister want the prices in Delhi
and other cities of India to be as good
as the traders want and how long
does he want to show to them this
tolerant attitude? He refers to a new
discipline. How long will it take
these people to learn this new disci-
pline, according to the estimate of the
hon. Minister?

Shri Manubhai Shah: Nothing can
be said specifically on this. There are
different commodities. For instance,
in textiles, this discipline hag been
completely enforced. But it is very
difficult to have the same discipline
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about vegetable oils which are of
different specifications. I can assure
the House thut we are alive to this;
the Board of Trade, various State
Governments, the Central Government
and the Planning Commission have
initiated all measures. But after
all, it is a very big revolution and it
will take some time to spread in a
vast country like India.

Shri D, C. Sharma: It is a paper
revolution. By what date would this
new discipline come into force?

Mr, Speaker: It is not possible to
give any date.

Shri D. C. Sharma: Approximate
date.

Shri Rameshwar Tantia: There are
so many commodities involved. How
will Government fix retail prices for
all of them. Will a Committee be
appointed or will there be different
committees for different items?

Shri Manubhai Shah: Presently,
we have taken 25 essential commodi-
ties. For that different administra-
tions are there. For instance, Delhi
has appointed a grain advisory com-
mittee to advise the Chief Commis-
sioner. I am told in UP also for
sometime, in some cities the Collectors
and Commissioners have got their own
advisory committees. Different pat-
terns are being followed and the
experiment has to be watched with
sympathy, care and full support.
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Shri S, M. Banerjee: May I know
whether it is a fact that the Chief
Minister had requested the Central
Government to take effective mea-
sures to check the soaring prices of
commodities which are not foodstufts
in U.P, and if so, what steps have
been taken by Government?

Shri Manubhai Shah: Yes, Sir. Re-
ference has been received from the
U.P.,, Government. This is the gene-
ral approach that after the emer-
gency and even before this we want-
ed that the price stabilisation should
take place throughout the country,
both for internal markets and export
markets. So, this is part of a gene-
ral gamut.

Shri Indrajit Gupta: Is the Minis-
ter aware of the fact that many retail
shops in which the prices have heen
displayed, they are 10 to 25 per cent
higher than the prices which were
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prevailing before these lists were
put up, and may I know what steps
Government is taking to ensure that
the prices will be fair prices?

Shri Manubhai Shah: This may not
apply to all commodities excepting
kerosene and soap which came to our
notice, and we asked them to revise
the prices in retail and they have
brought them down. They had, after
the announcement of the excise duty,
put up the prices insuch a way that
there was no warrant for it.

=t fegmax e WA @3
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Dr. L. M. Singhvi: What are  the
various penalties, if any, provided
for not displaying the prices of com-
modities in which they are required
to be displayed. Has any one been
brought to book for not displaying
the prices?

Shri Manubhai Shah: It can be
done, but I would caution a little
patience and progressiveness to pro-
ceed with this matter, because for the
first time this discipline is  coming,
and it is not quite easy for even the
authorities to evaluate the retail
prices. After this becomes wide-
spread we shall take appropriate mea-
sures.

Dr. Sarojini Mahishi: Will the diffe-
rent committees set up in the diffe-
rent States take into consideration
the grievances of the people as re-
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gards the rise in the retail prices, or
wll they themselves proceed to take
certain positive steps in the matter?

Shri Manubhai Shah: This is to be
dcne at the other end by the consu-
mers’ association in every town.
There is an all-India body also of
consumers. We would like more and
more consumer associations to  be
started, so that they can become vigi-
lant and watchful against any exploi-
tation of the consumers.

Dr. M. S. Aney: What arc the langu-
ages in which these prices are dis-

. played in the shops?

Shri Manubhai Shah: Locai langu-
age. In Delhi it will be Urdy, in
Maharashtra Marathi.

Dr. M. S. Aney: Urdu and not in
Hindi? i

Shri Manubhai Shah: Hindi also.
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Electric Sheet Rolling Mill

*844, Shri Maheswar Naik: Will
4he Minister of Steel and Heavy
Industries be pleased to state:

(a) whether a contract for the sup-
ply of an electric sheet rolling mill
at Rourkela has been awarded to
DEMAG by the Hindustan Steel
‘Limited;

(b) what type of products are
expected to be manufactured by the
mill; and

(¢) the main features of the con-
tract?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) It has been
decided to accept the tender of M/s.
Demag for supply of the electrical
sheet mill included in the expansion
of Rourkela Steel Plant.

(b) The mill will be capable of
preducing about 50,000 tonnes of hot
rolled electrical steel sheets per year.

(c) The contract will be concluded
only after the agreement with the
Government of the Federal Republic
of Germany in respect of credit for
expansion of the Rourkela plant is
finalised and certain other ancillary
matters are settled.

Shri Maheswar Naik: May I know
whether it is a fact that the German
technicians are not very keen to part
-ty their techniques to the Indian
.under-studies, and if so, whether the
proposed contract does include any
provision so that this lacuna may be
removed?

The Minister of Steel and Heavy
Industries (Shri €. Subramaniam)-
1 do not think the presumption of the
hon. Member is correct. We are
entering into contracts for specific
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technical know-how and that is being
made available to us.

Shri Maheswar Naik: I could not
get the answer.

Shri C. Subramaniam: Hon. Mem-
bers’ presumption is wrong.

Shri Maheshwar Naik: When is the
contract likely to be concluded and
what will be the installed capacity
of the mill when it is set up?

Shri C. Subramaniam: I have
already stated that it will be 50,000
tonnes of hot rolled electrical steel
sheets per year.

Shri Surendranath Dwivedy: Is this
electric sheet rolling mill included in
the new expansion programme that
will be taken up or it is new?

Shri C. Subramaniam: It is' part of
the expansion programme.

Manufacture of Caffeine from
Tea Waste

+

+846 J Shri A, V. Raghavan:
* 7\ Shri P. Kunhan:

Will the Minister of Commerce amnd
Industry be pleased to state:

(a) whether the Indian Drugs and
Pharmaceuticals Ltd. has collected
the data asked for by the Soviet
Authorities for the manufacture of
Caffeine from tea waste; and

(b) if not, the reasons for the
delay?

The Minister of Imternational Trade
in the Ministry of Commerce and
Indu~‘rv (Shri Manubhai Shah): (a)
Yes, Sir.

(b) Does not arise.

Shri A. V. Raghavan: May I know
why the economics of the project were
not considered when a Rs. 1 crore
scheme to produce 71.4 tons phyto-
chemicals was signed with the Gov-
ernment of the USSR in 1959?

Shri Manubhai Shah: A new pro-
duct synthetic caffein has come into
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the market recently which was not
there in 1959 and therefore a clear
look at the thing is very much called
for.

Shri A. V. Raghavan: May I know
whether the phyto-chemical plant will
be estabiished only if the new process
of manufacturing caffeine from tea
waste is found to be economical?

Shri Manubhai Shah: That is the
basis but whether we will be able to
stick to it in the light of new deve-
lopment or not will be known after
this examination is over.

Shri Vasudevan Nair: What is the
quantity of tea waste available in
Keraia and what is the quantity
required to manufacture 60 tons?

Shri Manubhai Shah: We have not
made any assessment as to how much
is available. There is plenty of tea
waste. What will be required for
this plant is about 1,250 tons.

Shri Kunhan: How long will it take
to decide and establish the plant to
take caffeine from tea waste?

Shri Manubhai Shah: It will take
about a year for further examinations
to be made on the relative merits.

Shri R. Barua: What is the quantity
of caffein required in India and what
is our export potential?

Shri Manubhai Shah: The require-
ment is about 50 tons. In the export
of caffeine we are so well placed that
if it really goes through well, we may
be able to export 100 or 200 tons after
further expansions.

Shri Rameshwar Tantia: In spite
of the big tea waste in our country,
are we to import caffeine from other
countries?

Shri Manubhai Shah: No. Caffeine
is not such an indispensible product;
there are other substitutes.

Shri P. C. Borooah: How many
licences have been issued so far and
what is their progress?

Shri Manrubhai Shah: About 3-4

small scale plants. This will be the
first major plant.
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Textile Machinery Manufacturing
Industry
+
[ Shri Yashpal Singh:
| Shri P. C. Borooah:
*847. J Shri Kapur Singh:
" Shri Narasimha Reddy: .
{_ Shri Kachhavaiya:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is propesed to set up
a high-power pane! to advise Govern-
ment on the development of the tex-
tile machinery manufacturing indus-
try; and

(b) if so, the details of its consti-
tution?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) and (b). The
question of setting up an Advisory
Committee on  “Textile Machinery
Industry” is under consideration of
the Government.

=t T Tag ;& ST e E
fF 93T F qUQ g fFaeT FIT -
I T AW F AT 987 2 P

Shri P. C. Sethi: It is difficult to
give the foreign exchange spent.

=it e fag - 9% =T H Ay
qifeaTde & dvaa w1 W aganT G
Tt ?
HeqW WERR AT T § 7
Y goare fag . wRET A1 FArd
T, ITH |
The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): it
is under consideration as to  what
should be the composition of this
committee but I do not think Pariia-

ment Members would find a place in
that.

=t wgE F ST WeaT g
et wer st # smgfas 7T @
g R EF T fRa ST daT
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Dr. K. L. Rao: May I knuw the
total requirements of textile mills in
India and what percentage of ihat
is being manufactured at present in
India?

Shri C. Subramaniam: 1t is estimat-
ed that our requirements would be
Rs. 22 crores worth every year during
the Third Plan. Our production tar-
get is that. Qur requirement is a
little more than that. Producticn in
1961-62 was Rs. 12°67 crores; in 1962-
63 Rs. 14.76 crores worth of machi-
nery.

Shri P. C. Borooah:. May I know
whether it is a fact that the rate of
production of textiles in Pakistan is
over four times that of India in view
of the modernisation of the textile
industry and, if so...

Shri C. Subramaniam: We are not
aware.

Shri P. C. Borooah: I have nnt
finished the question, Sir.

Mr, Speaker: Whatever he has said
that answer is not available,

Shri K. N. Tiwary: Is this only for
the manufacture of big rlants and
machinery or for handloom and
powerlooms also?

J

Shri C. Subramaniam: This would
include powerlooms only.

Shrimati Sharda Mukerjee: I un-
derstand that there is a short supnly
of spare-parts in this industry and I
would therefore like to know if the
Government has any proposal for
planned development of this industry.

Shri C. Subramaniam: We have
planned programme for the develop-
ment of textile machinery manufac-
ture, and spare-parts also would be
taken care of.
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Low Shaft Furnace

*848. Shri Surendramath Dwivedy:
Will the Minister of Steel and Heavy
Indusiries be pleased to state:

(a) whether the approval of the
Union Government was sought in re-
gard to the sale of a low shaft furnace
owned by Kalinga Industries Ltd. to
Messrs Orissa Industrial Development
Corporation; and

(b) who determined the price at
which this was purchased and what
is the amount finally fixed and ap-
proved?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Government
approval was sought only for the
transfer of the industrial licence
granted under the Industries (D&R)
Act. The request was “considered
from the point of view wheth.: the
party to whom the licence was being
transferred was suitable for the manu-
facture of the item covered by the
licence. As the Orissa Industrial
Development Corporation Ltd. are 2
corporation in the Public Sector. it
was decided that there would be no
objection to the transfer of the
licence.

(b) The price is a question to be
settled between the parties concern-
ed.

Shri Surencranath Dwivedy: May
I know whether the Planning Com-
mission has laid down any policy in
regard to the taking over of private
industries by the State Corporaticns
for the guidance of the State Gov-
ernments and the Central Govern-
ment as well, and whether the Cen-
tral Government are not consulted at
all in these matters whenever  the
transfers take place?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
As a matter of fact, for a transfer, the
permission of the Central Govern-
ment is necessary. That is why this
came up before the Government and
it has been decided that the transfer
could be given.



9367 Oral Answers

Shri Surendranath Dwivedy: What
you have said is only regarding licen-
<es. .

Shri C. Subramaniam: Yes; il is
only about licences. Transfer of pro-
perty as such is a matter between the
partjes concerned. But nobody utilise
the = machinery without a licence.
Therefore, the licences will have 1o
be transferred to the transferee. It
is only for that purpose it comes to
the Government and in this case we
have decided that the licence could
be transferred to the transferee.

Shri Surendranzth Dwivedy: In
reply to  another question in this
House the Minister stated that as re-
gards the Kalinga Industries’ blast
furnace was concerned, there is some
proposal for expansion and that the
scheme is not yet finalised; they are
waiting for necessary agreements bet-
ween a German firm and the Kalinga
Industries. But in one of the terms
of the contract that has been made
between this party and the Orissa
Government it seems it has been
mentioned that Rs. 2:18 crores of Ger-
man money would be available to the
company for which sanction has been
given by the Government of India.
Which statement is correct?

Shri C. Subramaniam: Just now,
foreign exchange to the extent of
Rs. 2'18 crores has been made avail-
able for the purpose of import of
‘machinery for the expansion scheme
and because of the transfer this
foreign exchange will be available to
Industrial Development Corporation
to import this machinery.

Shri Vidya Charan Shukla: Ig it
not a fact that the Government also
take into consideration that no pro-
fiteering should be made in such
transfers which are made from one
licensee to another? Did the Govern-
ment make sure that no undue pro-
fit was made by the selling party
while transferring this licence from
themselves to the public corpcration?

Shri C. Subramaniam: I have the
terms of transfer. I think the terms
are quite fair to the Corporation.
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Shri S. M. Banerjee: May I know
whether it is a fact that the capital
of this particular concern was only
Rs. 2 lakhs and now it is being pur-
chased by the Orissa State Govern-
ment at Rs. 32 lakhs, and it is only
one of the directors and one of the
officers of the Industries Minister of
the Orissa Government who fixed
the price? If so, may I know whether
the price is inflated?

Shri C. Subramaniam: I have got
the draft terms of the agreement. The
depreciated book value of the block
assets such as land, buildings, plant
and equipment, machinery, etc., as
at the end of 31st of March, 1963, has
to be assessed and certified by the
auditors jointly engaged by the Gov-
ernment and the corporation. It i> #n
that basis that the price is fixed.
Apart from the paid-up capital, the
assets available in this concern will
have to be taken into account in trans-
farring.

“Shri Hem Barua: Is it a fact that
this transfer deed was signed in the
residence of the Orissa Chief Minis-
ter in his presence by Mrs. Patnaik
as representative of the Kalinga In-
dustries Limited and Government
officials as representatives of the
Government-owned Industrial Deve-
lopment Corporation? 1If so. may I
know whether it is not a fact that the
price was determined by Mr. Pai-
naik, and Mrs. Patnaik as the owner
of this low shaft furnace and Mr. Pat-
naik happens to be the Industries Mins-
ter also?

Shri C. Subramaniam: The Lon.
Member seems to know more details
than I know. As I have already
stated, the terms of transfer between
the parties is their concern. . . .

Shri Hem Barua: Who are tke
parties?
Mr. Speaker: Order, order.

Shri Hem Barua: The Husband and
wife transfer the factory.

Mr. Speaker: What sheuld e do
then?
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Shri Hem Barua: That is how things
are deteriorating in this country.

Shri Vidya Charan Shukla: Would
the Government give us the figure
as to at what price the seller obtain-
ed this plant from the original peo-
ple who manufactured or set vp this
plant and at what price is it being
soid by the Kalinga Industries to the
Orissa Industrial Development Cor-
poration?

Shri C. Subramaniam: I do not
have these figures. But I thought the
relevant factor to be taken into
consideration is the present assets,
whatever might have been the past.
Therefore, on that basis the price is
being fixed.

pluminium Plant at Mettur Dam

*849. Shri S. Kandappan: Wiil the
Minister of Commerce and Industry
be pleased to state:

(a) when the Aluminium Piant at
Mettur Dam is likely to go into opera-
tion;

(b) the reasons for the low produc-
tive capacily of the plant as envisag-
ed at present; and

(c) the total financial allocatlion by
Government to the said plant?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shahj: (a)
Production of aluminium ingots at the
Mettur Aluminium Plant is expected
to commence by end of 1964.

(b) and (c¢). The application for
the grant of a licence put up by the
private party in consultation with
their foreign collaborator was for a
capacity of 10,000 metric tons per
annum based on the availability of
local raw material and electric power
aend this capacity has been licensed.
There is no participation by the Cen-
tral Government in the venture..The
foreign exchange requirements of the
project are being met partly by
equity participation by the foreign
collaborator and the balance by a
long-term loan from Italy negotiated
by the party.
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Shri S. Kandappam: In view of the
growing demand for aluminium, may
I know whether the Government has
got any proposal to start any other
plant in the public sector?

Shri Manubhai Shah: Yes, Sir; that
question is coming up later on. A
plant with Hungarian cellaboration
in Madhya Pradesh is under considera-
tion.

Shri S. Kandappan: In reply to
part (c) of the question, the hon
Minister said there is no parucipation
by the Central Government in  this
particular venture. Mav [ know
whother the State Government has.
got any share in it?

Shri Manubhai Shah: No, Sir.

o Mfaeg T1@ : Wt T ST 777
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Directorate Board of Hindustan Steel
Ltd.

+
( Shri Sidheshwar Prasad:
| Shri Kapur S'nzh:
| Shri P. K. Ghosh:
| Shri Gulshan:
*830.{ Shri Harish Chandra
Mathur:
Shri Sham Lal Saraf:
k_Shri Ram Harkh Yadav:

Will the Minister of Steel and
Heavy Industries be pleased to State:

(a) whether it is a fact that the
Directorate Board of the Hindustan
Steel Limited, has been recently re-
constituted;
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(b) if so, the major changes made;
and

(c) whether General Managers are
still on the Board?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, {’ir.

(b) It has been decided to abolish
the post of whole time Directors and
more non-official Directors have been
brought on the Board. The Chair-
man, heneceforward, will be the chief
executive of the Hindustan Stecl
Limited and wili act under the direc-
tions of the Board of Directors.

(¢) Yes, Sir.

st fagmax wame : #9798 99 @
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The Mrinister of Steel and Meavy
Industries (Shri C. Subramaniam):
Yes, Sir. The decision is that the
Genera] Managers should not he the
Directors in HSL. But since the
existing General Manager have been
on the Board, we did not want to
make any change at present. But
hereafter whenever new General
Managers are appointed, they would
not find a3 place on the Board.

st fagmT waE : it 3T Fe-
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Txfree AT a & °
Shri C, Subramaniam: As far as
Durgapur is concerned, an engineer
is the General Manager. In Rour-
kela a person well versed in indus-

trial management is there. Just now
we have appointed a new  General
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Manager to Bhilai who was the Fin-
ancia] Director in the  Hindustan
Steel Limited.

Shri Harish Chandra Mathur: May
I know in what respect the new ar-
rangement is an improvement on the
old one, and how does it ensure the
commercial outlook and initiative for-
the workers?

Shri C. Subramaniam® Formerly,
when there werc whole-time  func-
tional directors, there was a  Com-
mittee of Management which used to
take decisions on various matters,
and since they had to take unanimous
decisions there was a good deal of
delay in taking decisions. That is
why that system has now been abo-
lished. The Chairman has been made-
responsible for taking decisions with
regard to day-to-day administration,.
of course, subject to the control of
the Boarq of Directors. and it s
hoped that all the delays would be
avoided.

Shri Vidya Charan Shukla: The
hon. Minister said that the existing
General Managers who are serving
on the Board of Directors of the
Hindustan Stee] Limited are not being
disturbed. May I know what is the
specific reason which has prompted
the Government not to disturb them
from the Board of Directors?

Shri C. Subramaniam: They are:
just now Directors on the Board,
and it was represented that it mmight
be felt that there hag been a demo-
tion to these people. Also, it was felt
that perhaps in the early stages of its
working it would be useful also to-
associate the General Managers
because the problems of each plant
will become available to the Board.
It is in that context that we have re-
tained them.

Shri Morarka: In view of the fact
that the powers of the General Man-
agers have recently been increased
considerably and these people are
also on the Board, may I know who
would supervise the functioning of
the General Managers to see whether



9373 Oral Answers

those powers have been properly ex-
ercised by them or not?

Shri C. Subramaniam: The Chair-
man will supervise it.

Shri Joachim Alva: How 1s it that
you are enamoured of ICS men, who
hop from the Hindustan Aircraft to
Oil and from Oil they go over to
Steel. ...

Mr. Speaker: Would the hon. Mem-
ber like to go through the whole
journey now?

Shri Joachim Alva: I want to know
how they have been enamourcd—a
little earlier, some two years ago—
of an ICS, man, who went on moving
from aircraft to oil and from oil to
steel perhaps leaving the first
one in a state of incompetent man-
agement; and why they have not been
looking up for capable young men
who have been directors of large
Indian firms, who are not very much
connected with big business and yet
are anxious to serve the Govern-
ment? Why do you not look for such
voung directors and recruit them?

Mr. Speaker: He is giving zll his
arguments and he is not asking fo:
-anyv information. Let us go to the
next Question.

‘Stoppage of Work in Iron Orc Mines

*851. Shri P. Venkatasubbaiah: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that nearly
‘2,000 labourers are thrown out of
employment due to stoppage of min-
ing work in the iron ore area of
Veldurthi, Kurnool District, Andhra
Pradesh; and

(b) if so, the arrangements Govern-
‘ment propose {0 make to get the work
started?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai  Shah):
(a) Some representations were recent-
1y received wherein it was stated that
mining operations in the iron ore area
«0f Veldurthi had suffered on account
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of stoppage of movement of iron ore
to pdrts from that place.

(b) The State Trading Corporation
are in contact with the Mine-Owners
Society, Veldurthi. The Government
of Andhra Pradesh have also deputed
their Director of Mines and Geology
to look into the matter.

Shri P. Venkatasubbaiah: May 1
know whether it is a fact that in
their memorandum they have stated
that in spite of all round increase in
the cost of working coupled with en-
hanced taxes and levies this particu-
lar sector ‘has had no compensatory
increase in the rates paid by the STC
even though such facilities were given
to other sectors; if so, may I know
whether it will be re-considered?

Shri Manubhai Shah: This is real-
ly not a major or even a minor sector
as far as iron ore is concerned. For
the port of Masulipatamn, which is
not an all-weather port but a non-
monsoon port, this society was allow-
ed to develop & little bit of mining
iron ore, in spite of the fact we have
got other areas which are very much
richer and having  betler iron ore.
They also did not adhere to specifica-
tions. The foreign buyers are very
choosy. There were serveral con-
tractual troubles between them  and
the foreign buyers. In spite of all
that we are trying to extend help to
them.

Shri P. Venkatasubbaiah: May 1
draw the attention of the hon. Minis-
ter to the fact that the STC has in-
sisted upon the payment of Rs. 60,000
of old dues by the new members who
have entered the society and that is
also one of the main reasons for
these difficulties and complications;
and, if that is so, may I know what
the Government propose to do in the
matter?

Shri Mamubhai Shah: We do not
recognise individual members ot the
society. The society has got to pay
up the dues. Whether the society is
managed by old members or new
members, as a sociely they have to
pay the arrears.
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Agricultural Implements

+
( Shri S. C. Samania:
*853. { Shri Subodh Hansda:
( Shri Rameshwar Tantia:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether there is any proposal
to set up a factory for manufacture
of agricultural implements in Orissa
in collaboration with a Japanese firm;

(b) if so, the Kkind of agricultural
implements proposed o bc¢ manufac-
tured; and

(c) whether the negotiations with
the Japanese firm have been conclud-
ed?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir.

(b) Power Tiders with matched
equipment and imgplements.

(c) Not yet, Sir.

Shri 8. C. Samamta: May I know
whether the location of the factory
has been settled?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
It is likely to be set up in Balasore
district in Orissa.

Shri S. C. Samanta: May I know
the percentage of raw materials that
we will have to import for this fac-
tory?

Shri C., Subramaniam: Those de-
tails are not available but in granting
a new licence we insist that even in
the initia] stage they should reach
80 per cent indigenous content.

Shri Rameshwar Tantia: May I
know whether Government will con-
sider the question of setting up a
similar factory in Rajasthan, where
there is ample scope for agriculture
and very small number of industries
in the public sector?

Mr. Speaker: It is a suggestion for
action.

198 (Aiy LSD—2.
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Shri P. R. Patel: I would request
the Government to give us an idea
of the implements that are proposed
to be manufactured in this factory.

Shri C. Subramaniam: They have
asked for licence for the manufacture
of 6 horse power diesel power tillers,
presumably of the Kuboto type and
matched equipment and implements.

Shri K. N, Tiwary: May I know
how many factories of this type are
in existence in the various States?

Shri C. Subramaniam: Two have
already been licensed one in Bombay
and the other in Calcutta. As far as
the Calcutta firm jis concerned, it
has not taken active steps. So far as
the other company is concerned, an
early clearance is awaited:

o amae fag : HT F o awar
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Shri C. Subramaniam: I do not
think we will be able to reach self-
sufficiency till we reach a much high-
er stage of production. Just now we
would be able to meet the present
demand, not the ultimate demand,

Shri Surendranath Dwivedy: Will
it be a State-owned factory or an
undertaking in collaboration with
some private fiems?

Shri C. Subramaniam: An applica-
tion hag come from the Industrial
Development Corporation of. Orissa.
So, they would be the party to under-
take it.

Shrimati Savitri Nigam: May I
know whether Government intend to
set up an implement production fac-
tory in the public sector in order to
show that there can be a  regular
supply of these implements at reason-
able prices?

Shri C. Subramaniam: There is no
intention of starting production in
the public sector, as far as agricul-
tural implements are concerned.
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Shri S. N. Chaturvedi: May I know
the expected price of these imple-
ments? How will they compare with
the importeg varieties?

Shri C. Subramaniam: I do not have
the figures with me. They will have
to be worked out after the licences
are granted and they have started the
manufacturing programme.

Dr. Sarojini Mahishi: May I know
what percentage of the requirements
of improved agricultural implements
will be met by the output of this
factory?

Shri C. Subramaniam: Only a rough
estimate can be made. These people
have askeq for a licence to manu-
facture three thousand power tillers
per annum. Perhaps, this would
meet about 25 per cent of the de-
mand.

Khadi and Village Industries Com-
mission

*854. Shri Sidheshwar Prasad: Will
the Minister of Commerce and Im-
dustry be pleased to state:

(a) whether it iz a fact that utiliza-
tion certificates for several crores of
rupees are not properly maintained
by the Khadi and Village industries
Commission; and

(b) if so, the steps taken by Gov-
ernment in this direction?

The Minister of Intexnatiomal Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
A statement containing the required
information is laid on the Table of
the House.

STATEMENT

(a) There has however been delay
in obtaining  utilisation certificates
from the State Governments, Statu-
tory State Boards, cte. Certificates
for about Rs. 29 crores are yet to be
received in resect of the funds dis-
bursed from 1953-54 to 1960-61.

(b) The steps taken to accelerate
the submission of utilisation certifi-
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cates are (i) strengthening of the
audit parties of the Commission, (ii)
vesting the responsibility of auditing
the accounts of registered institutions
on the Chartered Accountants, liii)
grant of financial assistance to  the
various State Khadi and Village In-
dustries Boards for appointing Fin-
ancial Advisers.
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Rourkela Steel Vorks

+
( Shri D. C. Sharma:
| Shri Ram Harkh Yadav:
J Shri Omkarlal Berwa:
*855 | Shri Kachhavaiya:
| Shri P. C. Barooah:
| Shri P. C. Deo Bhanj:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether an agreement is pro-
posed to be signed with Bonn for a
loan of DM. 450 million to expand
the Rourkela Steel Works;

(b) if so, the terms and conditions
of the loan; and

(c) how it is proposed to be utilis-
?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) to (c). Yes,
Sir. The actual amount of the loan
for which an agreement is proposed
to be signed shortly is DM. 400 Mil-
lion, but in addition DM. 50 million
is available from an earlier loan of
the German Government. These iwo
amounts are expected to cover the
entire foreign exchange cost of the
expansion of Rourkela from its pre-
sent capacity of 1 million ingot tons
to 1.8 million ingot tons. The main
terms of the loan are that it is for a
period of 20 years at a rate of inte-
rest of 5§ per cent with a grace
period of 5 years. The loan will be
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utilised for making payments to sup-
pliers of plant and equipment from
West Germany and Austria in con-
nection with the expansion, and will
also cover the cost of any technical
personnel that may be needed during
the period of the construction.

Shri D. C. Sharma: How long wiil
it take for this expansion programme
to be implemented?

The Minister of Steel and Heay In-
dustries (Shri C. Subramaniam): It
is expected that by 1965-66 the erec-
tion would be over and there might
be some production also; but the
major part of the production will be
in the first year of the Fourth Plan.

Shri D. C. Sharma: May I know. if
the rate of interest that the West
German Government is charging from
India is the same as other West
European countries are charging or
is it less or more?

Shri C. Subramaniam: I am sorry,
I do not have the figures with regard
to the rate of interest charged by
the other countries.

Shri Maheswar Naik: In view of
the fact that this project at Rourkela
has the benefit of having special tech-
niques under the LD process, why is
it that the expanded capacity has
been fixed at 18 million tons, that is,
at a figure lower than for the other
two steel factories in the public sec-
tor?

Shri C. Subramamiam: As a matter
of fact, Durgapur is being expanded
only to 1-6 million tons. It is in re-
ference to the existing facilities avail-
able and the economies of expansion
that it has been fixed at 1-8 million
tons. I am sure, it will be further
expanded during the Fourth Plan
period.

Shri P. C. Borooah: How much of
the loan would be on account of the
services rendered by the West Ger-
man experts and how much for the
machines?
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Shri C. Scbramaniam: This is
entirely for the machinery. For ser-
vices rendered a different loan of
DM. 15 million is available.
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Shri C. Subramaniam: it is in the
shape of machinery and as cost of
that machinery.

Dr. Ranen Sen: In view of the fact
that in the past the Rourkela steel
plant did not work very well, has
Government made any provision to
see while signing this agreement that
the same mistakes are not committed
by the firm which is supplying  the
machines?

Shri C. Subramaniam: We learn by
the mistakes that we have already
committed and, I am sure, we have ta-
ken sufficient steps to see that the ex-
pansion programme works all right.

Target of Steel Production

*856. Shri P. C. Borooah: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether Government have of
late tentatively decided wupon the
question of a steel production target
for the Fourth Five Year Plan;

(b) if so, what is the target; and

(c) the break-up of the steel pro-
duction targets to be achieved in the
public and in private sector?

The Deputy Minister in the Minmis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) to (c). No,
Sir, no decision has so far been
taken. The Steering Group which
has been set up to formulate the
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Forth Five Year Plan for iron and
steel is, however, working on the
basis of a tentative target production
of 18 to 19 million tons of steel
ingots. A decision regarding the ‘ar-
get as well as the break-up between
the public and private sector will be
taken on receipt of the recommenda-
tions of the Steering Group.

Shri P. C. Borooah: May I know
when this decision of the Steering
Group is likely to be available?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
It is likely to be made available by
the end of this year.

Shri P. C. Borcoah: How much ot
the increased target of production of
steel in the Fourth Plan period will
be allocated to the existing steel
plants and how much for the Bokaro
Plant? Is there any proposal for
having a fifth plant in the Fourth
Plan?

Shri C. Subramaniam: All that
would be decided when we receive
the recommendations of the Steering
Group.

Shri Morarka: May 1 know whether
it is a fact that the Steering Group
is proceeding on the basis that the
target of the Third Five Year Plan,
namely, 10 million tons of steel in-
gots would be reached?

Shri C. Subramaniam: They are
taking into account that it would be
reaching 9 million tons of steel ingots
instead of 10 million tons.

Shrimati Sharda Mukerjee: May I
know whether the Government is
aware of the present problem of un-
tested steel and, if so, what action
Government propose to take in solv-
ing this problem? .

Shri C. Subramaniam: I don't think
this will come, under this question.
But we are aware of this problem and
we are taking steps.

Shrimati Savitri Nigam: May I
know the terms of reference given to
the Steering Group and whether this
committee has been asked to recom-
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mend the decrease in the price of
steel?

Shri C. Subramaniam: No, Sir. This
Steering Group is for the purpose of
fixing the targets of production during
the Fourth Plan and with regard to
the areas in which the production
should take place.

Shri Hari Vishnu Kamath: With a
view to help achieving the target for
the Third Five Year Plan, has Gov-
ernment taken any final decision with
regard to the setting up of coast-based
steel plants and medium and small-
sized plants throughout the country?

Shri C. Subramaniam: As far as
coast-based steel plants are concern-
ed, they would be Fourth Plan pro-
jects. As far as the medium sized
plants are concerned, we are con-
sidering the question of the Neyveli
project. Apart from that, pig iron
manufacture has been licensed in the
private sector for 8 or 9 parties.
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Shri C. Subramaniam: I could not

follow the question, I should say it
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Shri C. Subramaniam: We have
taken measures and now during the
last three months we have reached
almost full capacity, that is, the level
of 8 million tons ingots per year.

Shri P. Venkatasubbaiah: May I
know whether the Government has
taken decision to start the Fourth
Steel Plant in Madras as stated some
time back by the Industries Minister?

8hri C. Subramaniam: The fourth
steel plant would refer to Bokaro.
The decisions are awaited,

Shri S. M. Banerjee: I want to know
whether the attention of the hon.
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Minister Has been drawn to a press
news that US leaders are divided
over' the aid for Bokaro plant and, if
so, what is the truth in it, and whe-
ther we are getting full aid from
USA for the Bokaro plant.

Shri C. Subramaniam: I would re-
quest the hon. Member to wait and
see. Just now, the report has
been submitted and particularly in a
country like America there are bound
to be differences of opinion. But the
final decision is important. I hope the
hon. Members would contribute to
talzing a favourable decision instead
of trying to mar it.

Aluminium Factory ijn Madhya

Pradesh

+
( Shri D. C. Sharma:
*875. { Shri Subodh Hansda :
(Shri R. Barua: /
Will the Minister of COmmerce and
Industry be pleased to gstate:

(a) whether the proposal to set up
the Aluminium Factory in the public
sector in Madhya Pradesh has been
Bnalised;

(b) if so, whether the site has
been selected for this purpose; and

(c) the total estimated cost of the
plant?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). No, Sir. The investigation
relating to the setting up of the
Aluminium Plant in Madhya Pradesh
is still in progress.

The selection of the site and the
cost estimates of the plant will be
determined only after the completion
of the investigation.

Shri D. C. Sharma: May 1 know
what are the agencies that are carry-
ing on this investigation? May I
know whether jt is done by our own
Indian personnel or is it in collabo-
ration with some foreigners?

Shri Manubhai Shah: The two
agencies which are carrying on the
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investigation, are the Madhya Pra-
desh Electricity Board as far as the
electrical power is concerned; the
Indiap Bureau of Mines as far as raw
materials are concerned. Most of them
are Indian personnel excepting at
one stage we invited one or two
Hungarian geologists.

Shri D. C. Sharma: May I know
the reasons why this aluminium fac-
tory is gong to be set up in Madhya
Pradesh and whether they have any
proposals for setting up aluminium
factories in other States of India also.

Shri Manubhai Shah: From the
broad indications of Geological sur-
vey, Madhya Pradesh has the richest
concentrated deposits and also the
coal.  Therefore, Madhya Pradesh
has been selected.
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Shri Vidya Charan  Shukla: At
what stage are the investigations a
gresent as regards the setting up of
this plant?

Shri Manubhai Shah: Physical esti-
mates have already been brought
about. When I go to Budapest in my
next trip in the month of May, I
propose to visit Hungary for 3 days
and along with the trade agreement,
discugs this project also.
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Mr. Speaker: Next Question;
Shri Ram Ratan Gupta. The Member
is not here. The question-hour 18
over,

WRITTEN ANSWERS TQ
QUESTIONS

Supply of Fiat Cars

*546, Shri Ram Ratan Gupta; Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether the 'monthly quota of
Fiat Cars in Delhi was given out of
turn to “Priority” people before 28th
February, 1963; and

(b) if so, what was left to the
ordinary public?

The Minister of Steel and Heavy
Industries (Shri C. Subramariam):
(a) and (b). The distribution of cars
for sale in Delhi, as in other centres
in the country, is governed by the
Motor Cars (Distribution & Sale)
Control Order, 1959. Under Clause
3(a) of the said Control Order, the
Controller of Motor Cars has been
vested with powers to fix quotas for
meeting the requirements of Central
and State Governments, or of any
public authority or of any class of
persons having regard to the nature
of their work or duties, or of specified
regions. Separate quotas have accord-
ingly been fixed for the Central Gov-
ernment, the State Governments,
Manufacturers, Life Insurance Cor-
poration of India, and the Taxi
Trade. After deducting these quotas
from the current production, the bal-
ance of production is distributed by
the manufacturers to their dealers all
over the country, according to a set
pattern, for sale to the general public
against regular bookings. The sale
to priority holders is made out of the
cars reserved under different quotas
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fixed by the Controller as mentioned
above. No departure from this pro-
cedure was made during the month
of February, 1963. The sale to
priority holders and to the general
public being made from different al-
locations, there is no question of the
supplies intended for the general
public being sold to the priority hold-
ers or vice versa during any month.

Andhra Sugars Limited

*845 Shri Eswara Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whther it is a fact that Andhra
Sugars Limited have been granted
permission to invest a sum of Rs. 15
lakhs in the Fertiliser Project at
Kothagudam, Andhra Pradesh;

(b) the nature of works on which
this amount has been or is likely to
be spent; and

(c) whether the Directors have
sought permission to invest an addi-
tional sum of Rs. 25 lakhs in the
project?

The Minister of Commerce and
Industry (Shri K. C. Reddy): (a) Yes.

(b) The investment wil] form part
of the share capital to be raised by
the new company for financing the
fertiliser project.

(¢) No.

Yarn Prices

1794 Shri Yallamanda Reddy: Will
the Minister of Commerce and
Industry be pleased to state:

(a) whether the prices of yarn,
mostly used by hand-looms have been
increased;

(b) it so, to what extent and why;
and

(¢) whether there is any proposal
with Government to reduce the
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rates, to help the poor handloom
weavers in the courntry?

The Minister of Internationa] Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The increase in ceilings of ex-
mill prices ranged from 4 per cent to
15 per cent. The ceilings were in-
creased to encourage the production
of yarn mostly consumed by the
Handloom Industry which was in
short supply owing to the unremu-
nerative nature of the price ceilings
prior to revision,

(¢) No, Sir. The increase in the
ceilings was itself allowed in the
interest of the Handloom Industry.

Sericulture Industry in Uttar Pradesh

5. J Stri Sarj
" | Shri J.

Pandey:
173 [ Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the amount of grants and loans
given to Uttar Pradesh for the plan-
tation of mulberry trees and develop-
ment of sericulture industry sepa
tely during 1962-63; and

(b) the amount that was utilised
by the State?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). On
the basis of an anticipated expendi-
ture of Rs. 6'65 lakhs incurred by
the State Government in 1962-63 for
the development of sericulture in
cluding plantation of mulberry trees,
the following assistance was sanc-
tioned to the Government of Uttar
Pradesh for 1962-63:

Loan — Rs.3.28 lakhs
Grant Rs. 1'99 lakh

No information is yet available re:
the extent of utilization of these
amounts,
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Import of Foreign Films

1798. Shri Rama Chandra Mallick:
Will the Minister of Commerce and
Industry be pleased to state the total
number of Foreign Films imported
to our country from 1960 to date?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): The
statistics of import of films are avail-
able in lengths of metres and not in
numbers. The quantity (in lengths
or metres) of exposed cinematograph
films, whether developed or not, im-
ported during the years 1960, 1961,
1962 and 1963 (upto January 1963) is
given below:

Year Quantity (in ‘000" LMT)
1960 5094
1961 5149

1962 559
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Export of Indian Films

1799. Shri Rama Chandra Mallick:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of Indian films ex-
ported to foreign countries from
April, 1962 to date; and

(b) the amount of foreign exchange
earned therefrom?

The Minister o¢ Internationa] Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Statistics are not ‘maintained of the
number of films exported from India.
Statistics concerning the length and
value of films exported are, however,
regularly published by the Depart-
ment of Commercial Intelligence and
Statistics, Calcutta, in the publication
entitled ‘“The Monthly Statistics of
Foreign Trade of India”.

(b) Rs, 121.60 lakhs.

Cement Factories

1800. Shri Yallamanda Reddy: Will
the Minister of Steel amd Heavy
Industries be pleased to state:

(a) whether any private industria-
lists who already got licences to start
cement factories during the last five
years have not put up factories till
now;

(b) if so, the number thereof; and

(c) since how long the licences are
pending?

The Deputy Minister in the Minis-
try of Stee] and Heavy Industries
(Shri P, C. Sethi);: (a) to (c). During
the period from the 1st January, 1958
to date, 21 licences were issued to
orivate industrialists for manufacture
of cement; nine of these were for
setting up new factories and twelve
were for expansions to existing fac-
iories, Of these, one new factory has
been set up and one expansion com-
pleted. Five licences, four for ex-
pansions and one for setting up a new
unit, have been revoked. In the case
of ten licences, six for new factories
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and four for expansions, the dates for
completion stipulated in the licences
have not yet expired. In the case of
four licences, one for a new unit and
three for expansions, the dates for
completion stipulated in the licences,
viz.,, 29th November, 1960, 5th Nov-
ember, 1962, 31st March, 1963 and
24th March, 1963 have expired and
the question of revocation or suitable
amendment of the licences is under
consideration.

Silk Industry in Assam

1801, Shri R. Barua: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the steps being taken to develop
the silk industry in Assam with parti-
cular reference to producion, market-
ing and export; and

(b) the comparative figures of pro-
duction of ‘endi’ ‘muga’, and ‘pat’ silkc
of the last four years?

The Minister of International Trade
in the of Commerce and
Industry (Shri Manubhai Shah): (a)
A provision of Rs. 75 lakhs has been
made for the development of silk in-
dustry in Assam during the Third
Five-Year Plan. A list of the schemes
under implementation in the State is
given below:—

1. ‘Scheme for development of eri
industry.

2. Scheme for development of
mulberry industry.

3. Scheme for development of
muga industry.

4 Expansion of  Sericultural
Training Institute in Titabar.

5. Expansion of Sericuitural
Research Station, Titabar.

8. Publicity and Propaganda.

7. Establishment of Cocoon mar-
keting and Silk Co-operatives.
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(b) The following table shows the production of all types of raw silk in

Assam since 1959:—

(Figures in kgm.)

PRODUCTION

Year
Eri Muga
1959 112,084 84,725
1960 101,153 54,000
1961 120,000 565255
1962 230,400 50,500

Tasar Mulberry Total
—_ 14,000 210,809
— 11,250 166,403
— 12,773 189,028

- 9,900 290,890

Handicrafts in Assam

1802, Shri R. Barua: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Central Govern-
ment have received any request from
the Government of Assam for provid-
ing technical guidance and nancial
assistance to vitalise handicrafts in
Assam;

(b) it so, Government’s
thereto;

(¢) whether the Handicrafts Board
made a survey of handicrafts poten-
tialities of Assam and suggested a
workable scheme for implementation;
and

reaction

(d) the action taken in the matter?

The Minister of Internationa] Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Under the existing proce-
dure, tunds are allocated to the State
Governments for development of
various industries including handi-
crafts, on the basis of the Annual
Plans submitted by them every year.
Against these allocations, Ways and
Means Advances are given to the
State Governments to enable them to
implement the Plans and financial
assistance is sanctioned towards the
end of the year on the basis of the
expenditure actually incurred by the
State Governments. Accordingly, a
grant of Rs. 51,000 and a loan of
Rs. 68,000 have been sanctioned to

Assam Government for the year
1962-63 and a sum of Rs. 248 lakhs
has been allocated for the year 1963-
64.

The All India Handicratt Board as-
sists the State Governments in for-
mulating and implementing the
schemes for development of handi-
crafts. With the approval of the
Assam Government, the Board is pre-
paring a scheme for setting up a Pine
Apple Fibre Extracting and Spinning
Centre,

(c) and (d). The All India Handi-
crafts Board undertook a survey of
brass and bell metalwares of Gauhati.
The Board have sent the Survey Re-
port to the Assam Government and
have also advised them to undertake
schemes for intensive development of
brass and bell metalwares.

C. 1. Sheets for Orissa

1803. Shri Ulaka: Will the Minis-
ter of Steel and Heavy Industrieg be
pleased to state:

(a) the total requirement of C.IL
sheets for Orissa during 1962-63;

(b) the quantity allotted by the
Centre to Orissa during the same
period; and

(c) the quantity of CI  Shaets
actually supplied to Orissa during
the same period?

The MiniSter of Steel and Heavy

Industries (Shri C, Subramaniam):
Presumably, the Hon’ble Member
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refers to Galvanised Corrugated
Sheets. The information is given
below:—

(In metric tons)

(a) Demand/require-
ment 1962-63 . 10,412

nt . No allotment of
() Allotme Galvanised Corru-
. gated sheets was

made during 1962-

63 owing to a very

large number of

orders outstanding

with the producers.

This was done in

the case of all States

and not only Orissa.

(c) Despatches/sup- 3,513 (April 1962 to
plies. January 1963). In-
cludes despatches
against current and
outstanding or-
ders under Central/
State quotas and
also to Stockists in
the State.

Stainless Steel for Orissa

1804. Shri Ulaka: Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) the quota of Stainless Steel for
utensil manufacture allotted to Orissa
during 1962-63; and

(b) the quantity of stainless steel
actually supplied to Orissa during the
same period?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No quota of stainless steel for
utensil manufacture was allotted to
Orissa during 1962-63.

(b) Information is not
available about the actual
during this period.

Industrial Estates in Orissa

1805. Shri Ulaka: Will the Minister
of Commerce and Industry be pleas-
ed to state: .

(a) the number of industrial estates
opened in Orissa during 1962-63 so
far and the names of districts where
opened; and

(b) the amount allotted . by the
Centre to Orissa during the same

readily
supply
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period so far?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The required information is being
collected and will be laid on the Table
of the House.

(b) A sum of Rs. 3.69 lakhs ‘thas
been sanctioned to the Government
of Orissa as loans for Industrial
Estates during 1962-63.

Handicrafts Industry in Orissa

1806, Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether any financial assistance
was given by the Centre to Orissa for
the development of Handicrafts
Industry in the State during 1962-63;
and

(b) it so, the details thereof?

The Minister of International Trade
in the Ministry of Commmerce and
Industry (Shri Manubhai Shah): (a)
and (b). Under the existing proce-
dure, funds are allocated to the State
Governments for the development of
various industries including handi-
crafts, on the basis of the Annual
Plans submitted by them every year.
Financial assistance is sanctioned to
them towards the end of the year on
the basis of expenditure actually in-
curred by the State Governments,
within the prescribed allocations. Ac-
cordingly, a sum of Rs. 4.14 lakhs was
allocated to Orissa Government for
handicrafts for the year 1962-63. On
the basis of the actual expenditure
incurred by them, a grant of Rs. 0.80

" lakh and a loan of Rs. 1.14 lakhs have

been sanctioned as Central Assistance
for that year,

Handloom Industries in Orissa

1807. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the total output of handloom
products in Orissa during 1962-63;

.
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(b) the total consumption ot yarn
during the aforesaid period; and

(c) the total amount granted to
Orissa for the development of hand-
loom industries in the State during
1961-62 and 1962-63 so far?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Information is being collecteg
and will be laid on the Table of the
House.

() Yecar aiount sanctioned
1961-1962 Rs. 1447 lakhs
(Rs. 9-07 lakhs as
loan and Rs. 5.40
lakhs as grant)
1962-1963 Rs. 10-96 lakhs

(Rs. 6-63 lakh s as
loan and Rs. 433
lakhs as grant).

Trade with East European Countries

(Shri Subodh Hansda,
1808. J Shri S. C. Samanta:
| Shri B. K. Das:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of East European
countries which are importing their
commodities from India on rupee
payment basis; and

(b) the goods imported on this
basis?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
U.S.SR., Czecholovakia, Yugoslavia,
Poland, East Germany, Hungary, Ru-
mania and Bulgaria.

(b) A statement indicating the
goods now being exported to the East
European countries from India is laid
on the Table of the House. [Placed
in the Library. See No, LT-1121/63].
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Indian ‘Drugs and Pharmaceuticals
Ltd.

1809 / Shri Subodh Hansda:
"\ Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Indian Drugs and Pharmaceuticals,
Ltd. propose to set up some of its
own drug farms to ensure uninter-
rupted supply of medicinal plants;
and

(b) if so, the number of such
farms and the names of places
where they are to be set up?

The Minister of Iniernatiomal
Trade in the Ministry of Commerece
and Industry (Shri Manubhai Shah):
(a) and (b). For feeding the Phyto
Chemical unit proposed to be set up
by the Indian Drugs and Pharmaceu-
ticals Limited, preliminary enquiries
had been made from the State Gov-
ernments for the uninterrupted sup-
ply of medicinal plants. The ar-
rangements proposed are that the
Rauwolfia Serpentina, Digitalis Pur-
purea, etc, would be grown by the
State Governments of Madras, Kerala
and Mysore. It was also proposed
that in case if the supplies expected
would not be sufficient, the Indian
Drugs and Pharmaceuticals Ltd,,
would also consider the desirability
of setting up of their own drug farms
%0 ensure adequate supplies. As the
further progress of the Phyto Chemi-
cal] has been held up pending finali-
gation of the technological process to
be adopteq for production of this
plant, the question of setting up of
the qrug farms would be further
pursued as soon as a fina] decision
about the setting up of the project
itself is taken,

Production of Mopeds

1810. Shrimati Savitri Nigam: Will
the Minister of Stee] and Heavy Im-
dustries be pleased to refer to tha
reply given to Starreq Question Wn
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844 on the 23r4q November, 1962 and
state:

(a) the total requirement of mopeds
fn the country; and

(b) the total production capacity
of the already commissioned units
which are producing mopeds?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The demand for mopeds
alone has not been assessed. How-
ever, it is covered under the demand
for scooterst three-wheelers etc,
which is estimated at 60.000 num-
bers. per annum, by 1965-66.

Only one firm is, at present, manu-
facturing mopeds. Its combined
capacity for the manufacture of
scooters. three-wheelers and mopeds
is 12,000 Nos. per annum.

Overseas Purchase Organisations

1811 [ Shrimati Savitri Nigam:
* 7\ Shri Sidheshwar Prasad:

Will the Minister of Economic and
Defence Coordination be pleased to
state the names of the countries
where the overseas purchase organi-
sations are going to be set up or
have already been set up during the
Third Plan period?

The Deputy Minister in the Minis-
try of Economic and Defemce Co-
erdination (Shri Jaganatha Rao): No
Overseas Purchase Organisation has
been set up so far during the Third
Plan period nor is it proposed to set
up any for the present.

Cashew nut
1812. Shrimat; Savitri Nigam: Will

the Minister of Commerce and Imdus-
try be pleased to state:

(a) the reasons for the slump in
the cashew-nut market; and

(b) the wholesale prices of cashew-
nut in January, 1960, 1961 and 1962?

The Minister of Intermational Trade
in the Ministry of Commerce and In-
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dustry (Shri Manubhai Shah): (a) No
slump in the Cashew industry has

been reported to the Government of
India.

(b) The following are the prices of
{Cashews in India during the week-
ends in January 1960, 1961 and 1962:—

Price per merri:

Quality week-ends in  Fornory
(in rupees)
1960 1961 1962
Medium 4,850 5,225 3,968
Pieces

3,174 3,174 2,645

Manufacture of Power 'l‘ille;

1813. Shri Raghumath Singh: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether a delegation of five
experts from the Kubota Iron and
Machinery Company of Japan visited
India for setting uo a factory to
manufacture power tillers; and

(b) if so, whether any plan to set
up a factory has materialised?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(ay and (b). At the invitation of the
Government of Bihar, a five-man
Japanese dclegation visited India and
had discussions with the Government
of Bihar, Orissa and West Bengal and
others regarding import/manufacture
of the Kubota Power Tillers in India.
Even before the visit of the delega-
tion, a private firm haq submitted an
application under the Industries (De-
velopment & Regulation) Act, 1951
for the manufacture of this make of
tiller. The application, along with
gimilar other applications, is under
consideration.

Wool Industry in Rajasthan
[ Shri Bishanchander Seth:
1814 Shri Yashpal Singh:
' Shri Harish Chandra
L Mathur:
Will the Minister of Commerce and
Industry be pleased to state:
(a) whether the Union Government
have offereq the services of experts
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to the Government of Rajasthan to
help the State iy establishing wool
industry;

(b) whether it is a fact that some
Australian experts are expected to
visit the State for imparting training
to the Indian in the wool industry;
and

(c) if so, when they are likely to
visit?

The Minister of International Trade
in the Ministry of Commerce ang In-
dustry (Shri Manubhai Shah): (a)
to (c). A request has been made to
the Australian Government for the
services of 1 project Supervisor and
4 Wool Grading Instructors, for a
period of 4 months. The request is
under the consideration of the Aust-
ralian Government. The services of
the these experts will be offered to
the Government of Rajasthap to help
the State Government in training
personnel in wool grading and super-
vising initia] grading work.

Cement Production

f Shri S. C. Samanta:
1815.  Shri Subodh Hansda:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether any team of produc-
tivity of cement went to U.S.A,, UK,
Germany and other countries to
study various methods of the cement
production;

(b) if so, whether it has submitted
any report to Government;

(c) whether it has suggested any
new methoq for production of cement
in this country; and

(d) whether any factory has been
started acording to its suggestion?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir. A
Productivity Study Team on Cement
Industry was sponsored by the Na-
tional Productivity Council under
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aid from the United States Agency
for International Development, In
1961, the Team visiteq U.S.A, UK.
and France. Germany was not in-
cluded in the Team’s itinerary.

(b) The Team submitted its reports
to the National Productivity Council
in August, 1962 and it is under print.

(c) and (d). The Team has made
several recommendations for increas-
ing the productivity of cement in-
duustry. It has not, however suggest-
ed any new method of production of
cement.

U.S. Trade with India

1816. Shri P. R. Chakraverti: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether Government have
studied the report of the U.S. De-
partment of Commerce reviewing the
U.S. trade with India during the pe-
riod from 1951 to 1961;

(b) whether it has been pointed out
that a ‘Wait and See’ attituude among
the potential American investors has
become apparent; and

(¢) if so, views of Govern-
ment thereon?

The Minister of Internatiomal Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The Report discussed the pos-
sible impact of the emergency on the
investment climate in India, listed
various possible effects and mentioned
inter alia, that some potential Ameri-
can investors had adopted a ‘wait-and
see’ attitude.

(c) Government feel that private
foreign investment in Indian indus-
trial development will continue to
grow,
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Exploitation of Trade Marks

1817. Shri Surendrapal Singh: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether it is a fact that India
has applied to the United Nations Or-
ganisation to end the practice of
exploitation of trade marks by the
more advanced countries, so that in-
digenous applied research in less deve-
loped countries did not become frus-
trating and infructuous; and

(b) it so, the reaction of that
World body to this suggestion?

The Minister of Internationa] Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
The Hon’ble Member has probably ia
mind the point of view expressed by
Dr. S. Hussain Zaheer, Director
General, Scientific and Industrial Re-
search, while participating in the dis-
cussions of the U.N. Conference on
Science and Technology held in
Geneva in February, 1963. However,
Government of India have made no
such formal approach to the United
Nations Organisations.

(b) Does not arise.

Import of Dry Fruits from Iram

f Shri S. M. Banerjee:.
\ Shri Daji:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment granted import licences for
dry fruits from Iran to State Trading
Corporation to the extent of Rs. 22}
lakhs;

(b) whether it is also a fact that
State Trading Corporation agreed to
transfer one licence worth Rs. 12}
lakhs ip favour of a firm in Delhi
by private negotiations; and

(c) if so, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and

1818
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Industry (Shri Manubbai Shah): (a)
A licence worth Rs. 12.50 lakh; only
wag issued to State Trading Corpora-
tion for the import of dry fruits from
Iran.

(b) and (c). Having no business ar-
rangements in Iran, the State Trad-
ing Corporation appointed a firm as
its business associate for purposes of
effecting imports of dry fruits from
that country. The appointment was
made on merits after considering
the terms offere§ by a number of
firms.

Targets of Production and Export

1819. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether India’s financial and
economic difficulties that came in the
way of achievement of the Third Plan
targets of production and export dur-
ing 1961 and 1962 were analysed and
discussed at the 19th session of the
ECAFE held in the beginning of
March, 1963;

(b) if so, what difficulties were
pointed out at the Commission’s Ses-
sions; and

(c) the measures Government pro-
pose to take in the light of these dis-
cussions?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No, Sir, The economic situation in
Asia and the position inregard to for-
eign trade of the countries of the
ECAFE Region were, however dis-
cussed at the session and the main
difficulties faced by India, among
other countries, were referred to by
the Indian Delegation in the course
of the discussions.

(b) The main difficulties pointed
out by the Indian Delegation related
to the obstacles to export trade in
the form of tariff and non-tariff res-
trictions in the developed countries.
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(c) The above and other difficulties
in the way of stepping up India’s ex-
port trade are being studied in detail
and continuously anq intensive ex-
port promotion measures are being
taken; the matter is also expected to
be taken up further for discussion at
the ensuring World Trade Confer-
ence to be held early in 1964, and in
other appropriate forums.

Prototype Production and Training
Centre at Okhla

1820. Shri S. M. Banerjee: Wii] the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that certain
gears were manufactureq at the Pro-
to-type Production and Training
Centre at Okhla of mild steel;

(b) whether these did not even
stand shock for few hours;

(c) it so, to what extent the loss
was estimated;

(d) how this losg

wag accounted
for; and

(e) person or persong responsible
for it?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). Out of 932 gears manufac-
tureq and tested so far at the Proto-
type Production & Training Centre,
Okhla, 17 were of mild steel. These
defects were noticeq when the proto-
types of the Weiler Lathe in which
these gears were incorporated were
intensively tested under load condi-
tions and parts were examined for
wear and tear, as a normal method
adopted for machine tool develop-
ment programme.

(¢) 12 out of the 17 defective gears
are being reclaimed by suitable sur-
face treatment, The loss on account
of the remaining 5 gears is estimated
at Rs. 24.00.

(d) This loss has been accounted
for under the developmental expen-
-diture as the machines for which the
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gears were made were under the
Proto-type series. Such losses are
normal in the development of any
new machinery.

(e) No person|persons could te
held responsible for this.

Commisidning of Projectls

1821. Shri Maheswar Naik: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) wheter any projects which,
under the auspices of his Ministry,
were due to be completed by the
end of the Second Plan period have
been carried over to the Third Plan
period;

(b) the outlay involved in these
projects;

(c) whether the carrieq over pro-
jects have been completed and com-
missioned; and

(d) the reasons for non-completion
of those projects which are yet to be
commissioned?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) Total outlay
Rs. 288.20 crores.

(c) All except Patherdih Coal
Washery, the expansion of Mysore
Iron & Steel Ltd., and one minor unit
of the Rourkela Steel Plant have
been completed and are in operation.

on the projects

(d) Reasons for non-completion
are:

Mysore Iron & Steel Ltd.—The ap-
proval by Government was given only
in 1960, due to delay in finalisation
of preliminary arrangements.

Patherdih Coal Washery.—Delag in
finalisation of contracts for erection.

Rourkela Steel Plant.—Part of the
Hot Dip Tinning Lines are yet to be
comissioned. The delay was due to
late placement of orders for these
items.

All these are expected to be com-
pleted in 1963.
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Egyptian Cotton for Indiap Textile
Mills

1823. Shri Maheswar Naik: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
United Arab Republic has offered to
sell to the Indian Textile Mills a
good quantity of Egyptian cotton
against payment in rupee;

(b) if so, what terms and conditions
offered by the U.AR. have been ex-
amined; and

{c) the decision taken thereon?

198 (Aiy LSD—3.
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The Minister of International Trade
in the Ministry of Comumerce ang In-
dustry (Shri Manubhai Shah): (a)
to (c). It was reported that the U.AR.
Trade Centre in Calcutta had made
an offer to the Indian Cotton Mills
Federation to supply about 30,000
ment in Indian rupees. The mills are
free to import this quantity against
the import quotas allocated to them
from time to time,

Market Price of Export Commodities

1824. Shri R. Barma: Will the
Minister of Commerce and Industry
be pleased to state the steps Gov-
ernment propose to take to abridge
the gap between the rising internal
market price of export commodities
and the market price in international
market?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry  (Shri Manubhai Shah): The
following are the steps taken to re-
duce export prices so as to, make
Indian products competitive in inter-
national market:

(a) Products which are subject to
excise duty are allowed rebate of
excise duty on their export.

(b) Full drawback is allowed of
the customs and central excise duties
paid on matertals used in the manu-
facture of products which are ex-
ported.

(c) In a number of cases conces-
sional railway freight is allowed on
the movement of goods to port for
export. This concession has also in
some cases been extended to the
movement of raw materials for pro-
duction of goods for export.

(d) Import licences allowed under
various Export Promotion Schemes
permit import of raw materials, com-
ponents, consumable stores, machi-
nery and equipment for replacement,
up to a certain percentage of the
value of exportsof various products;
these imports insulate production for
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export from the disadvantage aof
higher cost of raw materials prevail-
ing in the domestic market on ac-
count of import restrictions, etc.

(e) Indigenous iron and steel is
made available to exporters at con-
cessional prices. Arrangements have
also been evolved for supply of plas-
tic raw materials at concessional
prices to exporters of finished plastic
goods.

(f) Easy and long-term credit faci-
lities are also made available to ex-
porters.

(g) Grant of other forms of speci-
fic assistance in respect of individual
commodities is also considered wher-
ever necessary.

(h) Incomé tax relief is given on
exports.

(i) A Cost Reduction Committee
has been set up to go into the ques-
tion of costs of exportable products
and make recommendations as to the
measures to be adopted for their
reduction.

Recovery of Dues from Timber
Contractor

1825, Shri Nambiar: Will the Minis-
ter of Economic and Defence Co-
ordination be pleased to state:

(a) whether the sum of Rupees 32'54
lakhs which was due in 1962 from one

timber contractor by way of recovery,

or otherwise in respect of 51 contracts
between 1951 and 1958, has been re-
covered;

(b) if not, reasons for the delay; and

(c) the steps taken towards recovery
of the same?

The Deputy Minister in the Minis-
try of Economic and Defence Co-
ordination (Shri Jaganatha Raeo): (a)
No Sir, only a sum of Rs. 20,000 has so
far been recovered from the firm.

(b) The firm having disputed our
claim, the matter has been referred to
arbitration and the proceedings are

etill pending.
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(c¢) Other Government Departments
have been advised to withhold release
of mines due to them.

Tea Export to U.S.S.R.

1826. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of tea exported to
U.S.S.R. during 1962-63; and

(b) how it compares with the figure
for 1961-62?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Export figures are available
only upto February, 1963. During the
period April 1962—February 1963,
126 mkg of tea were exported to the
USSR against 11'3 mkg. during the
corresponding period of 1961-62,

Air Rifles

}8?7, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

‘(a) the present day requirements of
air rifles in the country, State-wise;
and N

) (b) what part of this requirement
i1s met by imports from foreign coun-
tries?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) We are not
aware as no assessment of require-
ments of this item has been made by
the Government;

(b) The import of this item is ban-
ned since October, 1957—March, 1958
period.

Training of Employees of Small Scale
Industries

1828. Shri Ram Harkh Yadav: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Goverument have for-
mulated any scheme for free Training
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Course for the artisans employed in
Small Scale Industries; and

. (b) if so, the details and conditions
of eligibility of the same?

The Minister of Industry im the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) The Central Small Industries
Organisation through various Small
Industries Service Institutes and the
Extension Centres, is imparting train-
ing in various technical trades and
processes like blue print reading, heat
treatment, machine shop practice,
blacksmithy, carpentary, electroplating
etc. for the benefit of artisans engaged
in and sponsored by Small scale units.
The artisans desirous of receiving such
training should be those who are
having sufficient background in the
trade in which training is desired, so
that they assimilate the advanced and
intensive training available in the
Small Industries Service Institutes. The
training is free of cost and in certain
cases where artisans are required to
undergo full time training i.e., from
9.00 a.m. to 500 p.m. the artisang are
also paid stipends. The duration- of
training courses varies from course to
course and trade to trade. A detailed
note indicating the training facilities
available for the small industrialists
in the Central Smal Industries Organi-
sation is laid on the Table of the
House. [Placed in the Library. See
No. LT-1122/63].
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Cement Quota for Madras

1830. Shri Dharmalingam: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) the amount of cement quota
required by the State Government of
Madras for the quarter January-
March, 1963;

(b) the quantity allotted; and

(c) the reasons for not giving the
quantity required?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) 3,45,267 metric
tonnes.

(b) 95,850 metric tonnes.

(c¢) The reported demand for cement
in the country is inflated, but even the
effective demand far exceeds the
actual production and large require-
ments for defence works arising from
the present national emergency are
to be met on a priority basis. The
requirements of State Government
cannot, therefore, be met in full.
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Industrial Survey of Himachal Pradesh
and Kangra-Kuiu

1832, J Sbri A. N. Vidyalankar:
“_ Shri Daljit Singh:

Will the Minisier of Commerce
and Industry be pleased to state:

(a) ‘whether Government have made
any industrial survey of the hilly areas
of Himachal Pradesh and Kangra-
Kulu; and

(b) whether any special programmes
have been drawn up for the industrial
development of these areas?

The Minister of Intenational Trade
in the Ministry of Commerce and
Iadustry (Shri Manubhai Shah):
ta) and (b). The information is being
collected and will be placed on the
Table of the House in due course.

Export of Petroleum Products

1833. Shri D. C. Sharma: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether any arrangements have
been made for the export of petroleum
products manufactured in the Burmah-
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shell refinery at Trombay which are
surplus to India’s requirements;

(b) if so, the details thereof;

(c) the total quantity to be exported;
and

(d) the foreign exchange expected
to be earned?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) and (b). Yes, Sir, Petroleum
products, mainly motor spirit in
increasing amounts are exported by
Burmah-Shell through their Princi-
pals/Associates abroad.

(c) and (d). 78,000 tonnes of Motor
Spirit valued at Rs, 111 lakhs were
exported in 1962. In 1963, the exports
may pessibly be doubled depending on
the exact surplus availabi., after meet-
ing the internal reguirements of the
country.

Housing Colonies for Handloom
Weavers in Andhra Pradesh

1824 Shri E. Madhusudan Rae: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is any proposal
to construct housing colonies in wvari-
ous weaving centres in Andhra Pradesh
for handloom weavers during the next
financial year;

(b) if so, the details thereof; and

(c) the amount sanctioned for the
purpose?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) Yes, Sir.

(b) Details are being collected, and
will be laid on the Table of the
House,

(c) A provision of Rs 6,96,206 and
Rs. 3,26,000° respectively has been
made for the completion of the
colonies on hand and those proposed
to be undertaken during the current
financial year.
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Industrial Development Corporation of
Andhra Pradesh

1836. Shri Kolla Venkalah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Industrial Develop-
ment Corporation of Andhra Pradesh
applied for permission for an integrat-
ed glass project and a pig iron project;

(b) if so, when the applications
were sent to the Central Government;
and

(c) the action taken on the appli-
cations?

Th= Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) Yes, Sir.

(b) The application for integrated
glass project was received in Novem-
ber, 19561, and that for pig iron in
June, 1962,

(¢) As the total capital outlay en-
visaged for the two projects for
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exceeds the total provision made by
the State Government for the Indus-
trial Development Corporation of
Andhra Pradesh in the Third Five
Year Plan, the State Government have
been approached for details as to how
the projects are proposed to be financ-
ed. Information about the estimated
power requirements, the location of
site, project report regarding utilisa-
tion of raw materials and estimates of
cost and production has been called
for in respect of the proposed scheme
for manufacture of pig iron. Further
action will be taken after the State
Government'’s reply is received.

Tea Auction Centre at Coonoor

1837. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether the Third Tea Auction
Centre of the country has recently
been opened at Coonoor; and

(b) if so, what were the considera-
tions leading to the decision to open
this new tea market?

The Minister of Internatiomal Trade
in the Ministry of Commerce and
industry (Shri Manubhai Shah):
(a) and (b). A private firm of auc-
tioneers have started tea auctions at
Coonoor. According to them, the pri-
mary aim of the auctions is to enable
the smail growers and the bought leaf
factories in the Niigiris to get better
prices for the tea grown/manufactured
by them. The higher prices fetched
at the first Auction on 23rd March,
1963 was an evidence that the aim can
be realized.

Trade Agreement with Hungary

1838. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a review of the implec-
mentation of the Trade Agrecement o~
1960 with Hungary has been made
recently; and

(b) if so, with what results?
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The Minister of International Trade
in the Ministry of Cemmerce and
Industry (Shri Manubhai Shah):
(a) The implementation of Trade
Agreement with Hungary was review-
ed in October-November, 1962.

(b) The progress of trade in 1962
and exchange of goods for 1963 were
reviewed, As a result of this it is
hoped to increase the turn-over of
trade substantially in 1963.

Commonwealth Trade Ministers’
Conference in London

( Shrimati Vidya Devi:
1839.{ Shrimati Savitri Nigam:
{_ Shri Maheswar Naik:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that the
Commonwealth Trade Ministers’ Con-
ference will take place soon in London;

(b) whether it is a fact that discus-
sion will also take place there regard-
ing the breakdown of the Brussels
negotiationg for British entry into the
European Common Market; and

(c) if so, the details thereof?

The Minister of International Trade
in the Ministry of Cemmerce and
Irdustry (Shri Manubhai Shah):
(a) Yes, Sir.

(b) and (c). Every year, a meeting
of the Commonwealth Eccnomic Con-
sultative Council is held in London to
discuss problems of mutual interest to
the commonwealth countries. This
year, in view of the important confer-
ences on international trade that are
scheduled to take place soon the
British Government have proposed
that the meeting should be held at
Trade Ministers’ level, In the meet-
ings the question of trading relations
with the ECM may also come up for
discussions along with other matters.

APRIL 13, 1963
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Preduction of Tin Plates in Kerala

, ( Shkri A. V. Raghavan:
1841.{ Shri P. Kunhan:
L Shri Pottekkatt:

Will the Minister of Steel and
Heavy Industries be pleased {o statu:

(a) whether it is proposed to estab-
lish a plant to produce tin plates im
Kerala;

(b) the details of the scheme and
where the same is proposed to be
located; and
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(¢) when the plant is likely to be
commissioned?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam): (a)
Yes, Sir.

(b) The plant will have a capacity
of 10,000 tonnes per annum and will
be located at Cochin.

(c) The unit is expected to go into
production by the end of 1963.

Small Scale Units in Andhra Pradesh

1842. Shri Kolla Venkaiah: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of small scale units
benefited by Industrial Extension Ser-
vice in Andhra Pradesh during 1961
and 1962;

(b) the total amount of loans
granted jn 1961-62 to small scale units
in Andhra Pradesh; and

(c) the nature of the small scale
units in Andhra Pradesh and scope
for their development?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
The number of small scale units
benefited by Industrial Extension Ser-
vice in Andhra Pradesh during 1961
and 1962 js as follows:—

1961 1962

() No. of -units given .

technical advice . 827 1,111
i) No. of parties given

information to start

new industries . 51X 292
7) No. of visits paid to

small units for rcn-

dering on the spol

advice . 1,199 1,084
) No. of units given
other assistance . 1,482 1,734

(b) The total amount of loan sanc-
tioned to the State Government for
the development of small scale indus-
tries during 1961-62 is Rs. 23.29 lakhs.‘

(c) There are about 7,600 small
scale industrial units in the State, of
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which about 5,000 are Agro-Industries.
In view of the size and population of
the State there is ample scope for
development of small scale industries
particularly in the sphere of manu-
facture of chemicals, light engineer-
ing, ceramics and electrical industries
etc.
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12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FIRING BY NAGA HOSTILES ON A MILITARY
SPECIAL TRAIN ON 11-4-63 NEAR NOAJAN
STATION

Mr. Speaker: Dr. Singhvi; Shri

Yashpal Singh.

Dr. L. M. Singhvi (Jodhpur): Sir, I
call the attention of the Minister of
Railways ‘o the following matter of
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[Dr. L. M. Singhvi]

urgent public importance and I request
that he may make a statement there-
on—

Reported firing by Naga hostiles
on a military special train on
11-4-63 near Noajan station
on N.EF. Railway.

Mr. Speaker: If a Member does not
rise, I can pass to the second. If the
Minister does not rise, I have no op-
tion.

The Minister of Railwayg (Shri
Swaran Singh): Sir, according to the
information that is available, I would
attempt to give relevant information
to the House. Normally 62 Down is a
day time train over the affected
section, the schedule time being depar-
ture at 15-18 and arrival at 15.30. On
9th April, 1963, 62 Down was running
3 hours and 5 minutes late and arrived
at Rangapahar at 20:25. The military
search light special patrolling the
section leaving Dhansiri at 7-45 P.M.
arrived at Rangapahar at 7'57. Then
62 Down entered the section Lumding-
Rangapahar at 20.25. For providing
safety in the Lumding Mariani section,
provision hag been made both for
Army personne] as well as Railway
Protection force. Firing took place
on search light special on 11-4-63 at
02. But, luckily npo inquiry took
place. I was there at Gauhati yester-
day and I have had discussion both
with the General Manager as well as
with the Chief Minister. This section
is a particularly bad section. There
are particularly two stretches of it
about 15 miles at one stretch and an-
other 20 miles at another place, There
is thick jungle on either side. The
hostiles are operating there. They
have become recently more active.
Steps are being taken with the co-
operation of the local authorities to
intensity  security measures. The
morale of the Railway personnel is
high. It is hoped that essential com-
munlcations will be maintained,

Or. L. M, Singhvi: This is a matter
of widespread national concern. This
has become clear that there hag been
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perfunctory patrolling, there has been
insufficient escort and there has been
no intelligence or espionage. This is
not only a matter for Railway Ad-
ministration,

Mr. Speaker: He
question.

may put the

Dr. L. M. Singhvi: This is a matter
for the Home Minister and the Prime
Minister to tell us what specific steps
in the matter of patrolling, escort and
intelligence have been taken to see
that these things do not recur and the
kind of situation we witness day after
day ig mnot repeated. So, I
woud suggest through you, Sir,
that the Prime Minister or the Home
Minister may make a statement in
respect not only of this particular
accident but the situation which
surrounds this accident, and also the
measures taken to prevent the recur-
rence of such things?

Shri Swaran Singh: The Thon.
Member chose to address this call-
ing attention-notice to me....

Dr. L. M. Singhvi: I had address-
ed it to the Prime Minister.

Shri Swaran ‘Singh:..and if he
wants to address it to some other
Minister on another matter, he :s
most welcome to do so. But I have
come from there, aud we function in
close co-operation with each other....

Dr. L. M. Singhvi The hon. Min-
ister might say what steps are being
taken.

Shri Swaran Singh As regards the
situation there, it is true that I had
a fairly detailed discussion both with
the Chief Minister as well as with
his principal executive officers in-
cluding the Chiet Secretary and the
Inspector-General of Police. It is a
fact that the Naga hostiles have be-
come active in this part which some
months earlier also was an affected
part and where the Thostiles had
created trouble earlier.
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So, for the time being, the inten-
tion is that night-running, particu-
larly, of the passenger trains will
be suspended, and we shall run those
trains only during the day-time.

So far as patrolling is concerned,
already, this precaution is being
taken that there is what is called a
search-light special which goes ahead
and then behind that the normal train
follows, and on the train also there
is escort. It is true that such mea-
sures should be taken, but as regards
security, you can well appreciate
that we cannot run trains with half
the portion occupied by the Army
and the police and only half being
occupied for transport wurposes. The
situation is well in hand, and it was
on account of these measures that
had been taken that although the
firing on 11th April, 1663 was there,
yet the guards took care and no one
was injured.

So, this notice is scmething....

Dr. L. M. Singhvi: Was any Naga
hostile injured or killed or taken by
you?

Shri Swaran Singh: No,
my knowledge.
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Shri S. M. Banerjee (Kanpur): May
I know whether it is in the knowledge
of either the Railway Minister or the
Home Minister or the Prime Minister
that the armg used by the Naga rebels
when they shot at the railway passen-
gers were modern Pakistani weapons
as has been disclosed? May I know
whether it is true? May I know whe-
ther any arms were ceased and found
to be Pakistani arms or arms supplied
by Pakistan?

The Prime MNiinister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): As a matter of fact, apart
from the arms, some of the electric
high-tension wire that has been re-
covered from this place is brand new
and it would appear to have been
obtained quite recently. About fifty
feet have been recovered. Where they
got it from I cannot obviously definite-
ly say. We can make our own sur-
mises about it......,.

Shri Hem Barua: Mr, Shilu Ao has
said that in Delhi that these arms
were from Pakistan. He was positive
and clear about it.

Shri Jawaharlal Nehru: That is all
right; that is Mr. Shilu Ao’s statement
based on hig information and surmise;
it may be so. I cannot definitely say
so. But it would appear that they
have been recently obtained from out-
side, And the hon. Members can
exercise their imagination as to where
they could have come from. But this
new wire is rather significant.

May I add something about that
previous accident in which a derail-
ment took pilace? I stated the other
day that the whole train was ransack-
ed by the Naga hostiles and looted.
I was wrong, to some extent. What
happened was—so we are told—that in
the front part of the train, there was
a guard of one plus three, that is,
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with some kind of a leader of the
group. There wag in the latter half
-of the train another guard of one plus
four. When the explosion took place,
the front part was upset. There was
also firing at the same time. One of
these soliders got shot at and the
others were injured by the derailment.
1t was the front part that was ransack-
ed.

Meanwhile, the second guard came
out and fired at these people and pre-
vented them coming to the second half
‘of the train. Later these people, the
Naga hoétiles, retired,

1 had promised to inform the House
if I had any further information. Thus
far, this is the only information we
‘have received. If anything further
-comes up, I shall take your permission
to place it before the House.

Shri S. M. Banerjee: Has any action
been taken to protect the life and pro-
‘perty of passengers by posting the
‘military there? The Railway Protec-
tion Force have failed in this respect.

Mr. Speaker: Shri Hem Barua.

Shri S. M. Banerjee: The Prime
‘Minister was going to reply to me.

Shri Nath Pai (Rajapur): The
‘Speaker has not permitted it.

Shri Hem Barua (Gauhati): On the
8th of April, our Prime Minister told
us here that the situation in the Naga
hills is well under control. But subse-
quent events prove that it is not a
‘fact. In view of this and in view of
repeated attacks by Naga hostiles even
on our military trains and searchlight
trains also, what positive steps have
Government taken to put down ail
these hostile activities by the Naga
hostiles in order to ensure security
to that strategic area, because it is
dearing away our defence preparations
and detence line also? ’

Shri Jawaharlal Nehru: What I
stated on #hw 84 April was based on
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the information we received not only
directly, but at the time Shri Shilw
Ao was here t00; he himself told us
this. I do not think that that general
appreciation of the situation is neces-
sarily affected by unfortunate inci-
dents; may be, may not be......

Shri Hem Barua: They are on the
increase.

Shri Jawaharlal Nehru. As a matter
of fact, these incident that have
occurred, to be strictly accurate, oc-
curred not in Nagaland at all; but it
is just outside—that area.

Shri Hem Barua: That is the trou-
ble. They have extended the area of
their activities.

Shri Jawaharlal Nehru: 1 am not
putting that forward as an excuse or
anything. I am merely stating a fact,
that it is just across the border,
towards Dimapur. And obviously
there has been this recrudescence of
such activities. Whether it is due to
obtaining fresh weapons, modern
weapons or it is an attempt to rouse
up their failing morale, various ex-
planations are there, Anyhow, it has
to be met and every effort is being
made, and will be made, to meet it.

Shri P. C. Borooah: In view of the
fact thay the Rangapahar-Naojan area
has become the most vulnerable place
for Naga hostile activities, and such of
these activities have been reported
very often from that area have Gov-
ernment any proposal to divert an-
other railway line connecting Now-
gong, Jorhat etc. and aveid this hill
terrain?

Shri Swaran Singh: Our effort
should be to run the trains on that
track and provide adequate security.
It is not the correct way of approach
to say that if we cannot provide eough
of cover -and security, we should
abandon the track and think of some-
thing else. It is a vital section. Steps
are being taken to strengthen security
measures. What was suggested by my

on, *viend npposite, Shri Hem Barua,
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on the floor of the House is also receiv-
ing very urgent consideration, namely,
as to whether there should be clear-
ance of jungle.

Shri Hem Barua: I have been say-
ing it during the last six years.

Shri Swaran Singh: I am only sup-
porting that ‘I told you so’ story. We
are now considering very seriously
that there should be considerable
clearance. As to the steps thereof, it
is a matter of detail.

Shri P. C. Borooah: 1 did not want
the line to be abandoned. I only
suggested an alternative route.
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Mr. Speaker: Papers to be laid.

Shri Joachim Alva: (Kanara): My
friend Shri Hem Barua got up four
times. May I be allowed to put ome
question?

Mr. Speaker: He got only one
question. His name is not there. He
knows the procedure.

Shri Joachim Alva:
allow me one question?

Shri Hem Baru: Is it not a chal-
lenge thrown at you, Sir? My name
is there. 1 am entitled to put a
question.

Shri M. L. Dwivedi (Hamirpur):
Shri Hem Barua gets time every day.

Mr. Speaker: It was a challenge
to me, and I met it successfully!

But will you

12:17 hrs.
PAPERS LAID ON THE TABLE
CorroN TExTILEs (CONTROL) (SECOND
AMENDMENT) ORDER

The Minister of Internatiomal Trade
in the Ministry of Comruerce and
Imdustry (Shri Manubhai Shah): I
beg to lay on the Table a copy of
the Cotton Textiles (Control) (Second
Amendment) Order, 1963 published
in Notification No. G.S.R. 339 dated
the 30th March, 1963 under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1965. [Placed
in Library. See No. LT-1114/63].

RePORTS OF INDIAN PropucTIVITY TEAM
ETC.

Shri Manubhai Shah: On behalf
of Shri Kanungo, I peg to lay on the
Table a copy each of the Ilollowing
papers:

(i) Report of Indian Producti-
vity Team on Iron and  Steel
Industry in U.S.SR. and Czecho-
slovakia. [Placed in Library. See
No. LT-1115/63].

(ii) Report of iIndian Producti-
vity Team on Textile Industry &
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USSR and  Czechosicvakia.
[Placed in Library. See No, LT-1116/
63].
\
(iii) Administrative Roport of
the Salt Department for the year

1961-62. [Placed in Library. See
No. LT-1117|63].

(iv) (a) Annual Report of the
National Instruments
Jadavpur, Calcutta, for the year
1961-62 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon, under sub-sec-
tion (1) of section 619A of the
Companies Act, 1956.

(b) Review by the Government
on the working of the above Com-
pany. [Placed in Library. See
No. LT-1118]63].

ESTIMATES COMMITTEE

TWENTY-SIXTH AND TWENTY-SEVENTH
REPORTS

Shri Dasappa (Bangalore): I beg to
present the following reports of the
Estimates Committee:

(1) Twenty-sixth Report on action
taken by Government on the
recommendations contained
in the undermentioneqd reports
of the Estimates Committee
(Second Lok Sabha) on the
Ministry of Labour and Em-
ployment:

(i) Eighty-fourth Report on
General Organisation; Chief
Labour Commissioner; Chief
Inspector of Mines; Chief
Adviser, Factories.

(ii) Ninetieth Report on Social
Security Schemes and Mis-

cellaneous.

(2) Twenty-seventh Report on
action taken by Government
on the recommendations con-
tained in the undermentioned
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reports of the Estimates Com-
mittee (Second Lok Sabha)
on the Ministry of Scientific
Research and Cultural Affairs:

(i) Seventy-sixth Report on the
Council of Scientific and In-
dustrial Research.

(ii) Sesventy-eighth Report on
the Secretariat (Scientific
Research Wing); Grants-in-
aid; National Research De-
velopment Corporation of
India; Technical Institu-
tions.

(iii) Eighty-third Report on the
National Laboratories and
Miscellaneous.

12-19 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission Sir, I rise to
announce that Government Business
in this House during the week com-
mencing 15th April, 1963, will con-
sist of:—

1 Consideration of any item of
business carried over from to-
day’s Order Paper,

2. Discussion and Voting on the
Demands for Grants relating
to:—

Ministry of Economic and De-
fence Coordination.

Department ‘of Parliamentary
Affairs; and

Ministry of Finance.

3. Submission to the vote of the
House of the outstanding De-
mands for Grants at 5 pm. on
Wednesday the "17th April,
1963.

4 Consideration and passing of:

The Finance Bill, 1963,

The Super Profit Tax Bill,
1963, The Compulsory Deposit
Scheme Bill, 1963.
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I request you, Sir, that the House
may be pleased to sit on Saturday.
the 20th April, 1963 also for the time-
ly completion of financial business.

Some Hon. Members: No, no.

Shri Hari Vishna Kamath (Hoshan-
gabad): The routine weekly state-
ment of the Minister of Parliamentary
Affairs has come, but it bristles with
several obscurities which have got to
be cleared.

May I submit in the first place—
Wwill you kindly refer to the bulletins.
I do not know whether you have got
all the bulletins issued by the Sec-
retariat.

Mr. Speaker: Ii he refers to one, 1
may get it, I have not got all the
bulletins.

Shri Hari Vishnu Kamath: I have
got all the bulleting with me up to
date since the beginning of the
session.

In the first bulletin we were treated
1o a statement, not to be taken as ex-
naustive, of Government legislative
business ang other business: 13 Bills
pending in Lok Sabha, one Bill passed
by Rajva Sabha and 16 new Bills, that
is to say, a total of 30 Bills were list-
ed. That was i the first bulletin
which we received on the opening
day, February 18th. Now, last week
I find that certain Bills were listed
by the Minister of Parliamentary
Affairs for discussion during the rest
of the session, and many of the Bills
that have figured in the earlier list
do not figure in this list.

Apart from legislative business,
there is one matter, non-legislative
business, that is discussion of the Re-
port of the Scheduled Areas and
Tribes Commission. That was also
listed for discussion jn this session in
the first bulletin, as also discussion of
the Report of the Commisioner of
Scheduled Castes and  Schedulded
“Tribes. A far more serious aspech
of the matter is this, The President's
Address delivered to the Joint Session
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of both Houses of Parliament on the
18th February, 18663 refers to the
Bills. ...

Mr. Speaker: We need not go into
them. Are there any specific points
which he wishes to refer, to any par-
ticular business or to any particular
legislation?

Shri Hari Vishmu Kamath: Sir, the
President’s Address listed several
Bills. May I read the relevant part?
The President said:

“Among the Bills that will be
placed before vou for your con-
sideration, will be....”.

There are eight Bills, Of these eight,
the Slum Areas (Improvement and
Clearance) Amendment Bill has not
yet come before the House. The
Indian Emigration (Amendment) Bill
has not come before us. The Union
Territories Bill and the Bill to pro-
vide for the representation for the
Union territory of Pondichery, etc.—
these two have come, The Factories
(Amendment) Bill has not come. The
Industrial Disputes (Amendment Bill
has not come before us. The Electri-
city (Supply) Amendment Bill has not
come. The Delhi Development
(Amendment) Bill has not come.

May I, Sir, now invite vour atten-
tion to article 87 of the Constitution
which deals with the President’s Ad-
dress to the joint session of Parlia-
ment:

“87. (1) At the commencement of
the first session after each general
election to the House of the
People and at the commencement
of the first session of each year,
the President shall address both
Houses of Parliament. ...

Now, clause (2) of that article reads
as follows:

“Provision shail”—it is shall,
nat ‘may’,—“be made by the rules
regulating the procedure of either
House for the allotment of time
for discussion of the matters
referred to in such address....”
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Now, Sir, due to perfunctory plan-
ming—] do not know what it is due
to—or for other reasons, these Bills
listed by the President in his Address
are not before the House. I am
afraid that unless you direct the
Treasury Benches to revise their atti-
tude and to place these Bills in this
very session before us for considera-
tion and passing, either the Constitu-
tion stands in danger of being brought
into disrepute, or it is contempt of
the President’s Address. I would,
therefore, request you to direct the
Minister of Parliamentary Affairs to
arrange the programme in such a way
that the Bills mentioned by the Pesi-
dent shall come before the House,
The Constitution says: “shall” be plac-
ed before the House.

Mr. Speaker: This raises a wider
question. If he has confined himseif to
the business that has been announced,
we could take that into account. I
will give a reply to him

Shri Prabhat Kar (Hooghly): Sir,
just now an announcement was made
by the Minister of Parliamentary
Affairs that on the 17th April at 5 p.m.
all the outstanding demands for
grants would be put to vote when the
time-table was made, certain times
were allotted to various Ministries
and there was a complaint that many
of the important Ministries were
given very little time. Take for inst-
ance, Finance and Planning. It is a
very vital thing but ten hours are
given. According to the present
schedule, it will come only on the
afternoon of the 16th and by the 17th
there will be only six hours left but
all the demands will be put and guil-
lotined by you, Why were not these
things taken into consideration when
the time-able was made?  Sufficient
time is not given to the important
Ministries and Members of Parliament
are forced to face a situation where
the other demands for grants will
have to be guillotined. This matter
should be taken into comsideration.

APRIL 13, 1963

of the House 9434

Shij Sureadranath Dwivedy: Sir, I
want one clarification. It was earlier
agreed that there will be separate
discussions on finance and planning—
four hours for planning at the begin-
ning and the Planning Minister to
reply and six hours for finance and
then the reply by the Finance Minis-
ter. ‘There is no mention of it in the
announcement made by the Minister.
I want to know whether that arrange-
ment will be adhered to.

Shri Satya Narayan Sinha: With re-
gard to the allotm